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TRITI—05192 297470
g~ robanda@uppcb.in
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e AT : 879/N.G.T./601/2024/24 fa=id : 31,08 /2024
To,

The Registrar,

Hon’ble National Green Tribunal,

Copernicus Marg, New Delhi.

E-mail- judicial-ngt@gov.in

Subject: Submission of Report in Compliance of directions issued by Hon’ble NGT vide order
dated 24.05.2024 in Original Application No. 601/2024 Akhilesh Kumar Vs District

Collector, Mahoba & Ors.

Sir,
In compliance of Hon’ble NGT order dated 24.05.2024 in Original Application No.

601/2024 Akhilesh Kumar Vs District Collector, Mahoba & Ors. Report is being filed herewith.
It is requested that the aforesaid report may be presented before the Hon’ble Tribunal for

kind consideration.
Yours faithfully,
Encl: As above. ~A
Q)
chm

U.P.P.C.B, Banda
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1. In this original application, plea of the Applicant is that Respondents No. 6 and 7 are engaged in illegal
mining under the garb of mining in Gata No. 288 at Village Majhol, Tehsil Charkhari, District Mahoba,
Uttar Pradesh. The plea of Applicant is that Gata No. 288 was earlier allotted to Respondents No. 6 and 7
and they had obtained explosives license for mining in Gata No. 288 and after 2020, the said Gata No.
was allotted to M/s. Ekta Constructions. However, the Respondents No. 6 and 7 got their explosives
license for Gata No. 288 renewed in collusion with the Government officials and they are using
explosives for illegal mining in District Mahoba. Further plea of the Applicant is that using such
explosives Respondents No. 6 and 7 are violating the environmental norms and that such illegal use of

explosives has risk the life of hundreds of local residents.
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Uttar Pradesh)

The Proponent
M/S EKTA CONSTRUCTION
Mo Jayendra Nagar, Charkhari, District Mahoba -210421

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the SEIAA vide proposal number
SIA/UP/MIN/202776/2021 dated 26-May 2021 The particulars of the environmental
clearance granted to the project.are as.below.

1. EC Ildentification No. EC21B001UP144509

2. File No. 6306
I 3. Project Type New
m 4. Category B2
LLI 5. Project/Activity including 1(a) Mining. of minerals
> Schedule No. '

6. Name of Project Proposed Building Stone (Khanda,
- Boulder, Ballast (Gitti) Araji No — 288
ﬁ (Khand No.— 03 New), Area: 0.809 Ha,
q Village: Majhol, Tehsil: Charkhari, District:

Mahoba, State: Uttar Pradesh.

Q. 7. Name of Company/Organization = M/S EKTA CONSTRUCTION

8. Location of Project Uttar Pradesh

9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(Pro=Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single-Window Hub)

(e-signed)
Member Secretary
Date: 22/11/2021 Member Secretary
SEIAA - (Uttar Pradesh)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC21B001UP144509 File No. - 6306 Date of Issue EC - 22/11/2021 Page 1 of 11
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand-1, Gomti Nagar, Lucknow- 226010
E-Mail- doeuplko@yahoo.com, seiaaup@yahoo.com
Phone no- 0522-2300541

Reference- MoEFCC Proposal no- SIA/JUP/MIN/202776/2021& SEIAA, U.P File no- 6306

Sub:
Village- Majhol, Tehsil- Charkhari, Mahoba, U.P., (Leased
Construction.

Environmental Clearance is sought for Stone Mining at Arazi No.-288, Khand No.-03 at
Area -0.809 ha.), M/s Ekta

Dear Sir,

This is with reference to your application / letter dated 26-05-2021, 27-07-2021 & 13-09-
2021 on above mentioned subject. The matter was considered by SEAC in meeting held on 15-09-
2021 and SEIAA in meeting held on 02-11-2021.

A presentation was made by the project proponent along with their consultant M/s Globus
Environment Engineering Services to SEAC on 15-09-2021.

Project Details Informed by the Project Proponent and their Consultant

The project proponent, through the documents and presentation gave following details about
their project -
1. The environmental clearance is sought for Stone Mining at Arazi No.-288, Khand No.-03 at
Village- Majhol, Tehsil- Charkhari, Mahoba, U.P., (Leased Area -0.809 ha.), M/s Ekta

Construction.

2. Salient features of the project as submitted by the project proponent:

1. On-line proposal No.

Proposal No. : SIA/UP/MIN/202776/2021

2.File no. allotted by SEIAA,UP

6306

3. Name of Proponent

Smt. Santosh Kumari W/o Shri Manoj Kumar

4. Full correspondence address of
proponent and mobile no.

Mo Jayendra Nagar, Charkhari,
District-Mahoba (U.P).

5. Name of Project

Building Stone “Khandas, Boulder, Ballast (Gitti)” Mining
Project

6. Project location (Plot/Khasra/Gate
No.)

Araji No — 288, Khand No.- 03 New

7. Name of Village Majhol
9. Tehsil Charkhari
10. District Mahoba (U.P)

11. Name of Minor Mineral

Building Stone

12. Sanctioned Lease Area (in Ha.)

0.809 Ha

13. Altitude of the Area

Highest: 188 mRL
Lowest: 183 mRL

14. Pillar Coordinates (Verified by
DMO)

Pillar Latitude Longitude
A 25°23'47.34"N 79°46'44.40"E
B 25°23'46.21"N 79°46'45.75"E
C 25°23'42.36"N 79°46'45.50"E
D 25°23'41.70"N 79°46'43.46"E

EC Identification No. - EC21B001UP144509

File No. - 6306 Date of Issue EC - 22/11/2021

Page 2 of 11
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15. Total Geological Reserves 4841025 m3

16. Total Mineable Reserves 2,08,068 m

17. Total Proposed Production (in 2,00,000 m3

five year)

18. Proposed Production/year 40,000 m> per annum

19. Sanctioned Period of Mine lease 10 Years

20. Production of mine/day 153.84 m>/day ( 430.76 T/day) Bulk Density=2.8

21. Method of Mining

Open Cast, Semi-mechanized

22. Drilling & Blasting

Yes (if Required)

23. No. of Working days

260 Days

24. Working hours/day

8 hours/day

25. No. of Workers

28 Manpower

26. No. of vehicles movement/day 43 Units

(Assumed Loading Capacity: 10 Tonnes/Unit)

27. Type of Land

State Government Land

28 Ultimate Depth of Mining 18 m (188mRL —170mRL)

(source: Approved Mining Plan)

29. Nearest metalled road from site Nearest Metalled Road is 78 m, NE from the project site

validity.

30. Water Requirement Source | Purpose Detail Avg.
Demand/
Day
Portable | Drinking & 28workers x | 0.42KLD
Tanker | others 15lpcd =
@15lpcd/worker | 510lit/day
Plantation @5 | 160Trees 0.80KLD
Lit/plant x5lpcd =
800 Lit/day
Mine operation | - 1.0 KLD
/others
Dust Haul Road | 16.0 KLD
suppression Area = (1150
@1 Lit/Sg.m m Length x
(Twiceinaday) | 7m Width =
8050m2) x 1
lit/sqm =
8050 litx 2
(twice in a
day) = 16100
lit/day
Total 18.22
KLD
31. Name of QCI Accredited GLOBUS ENVIRONMENT ENGINEERING SERVICES

Consultant with QCI No and period of | Certificate No. NABET/EIA/1821/IA0034, Extension Validity

Till September 29/2021

32. Any litigation pending against the | No
project or hand in any court

33. Details of 500 m Cluster Map & Cluster certificate issued by DMO (Mining Section),
certificate issued by Mining Officer | Mahoba. Letter No. 8129/ MMC-30/2020-21 f&i® -

EC Identification No. - EC21B001UP144509

File No. - 6306 Date of Issue EC - 22/11/2021 Page 3 of 11




11/02/2021
34, Details of Lease Area in approved | -
DSR
35. Total Proposed Project Cost Rs. 75.97 Lakhs
36. Proposed CER cost Rs. 3.78 Lakhs (5% of the total Project Cost)
37. Proposed EMP cost Rs. 27.15 Lakhs
38. Length and Width of Haul Road Length 1150 m & Width 7 m
39. No. of Trees to be Planted 160 Trees

3. The mining would be restricted to unsaturated zone only above the phreatic water table and
will not intersect the ground water table at any point of time.

4. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

5. There is no litigation pending in any court regarding this project.

6. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

Based on the recommendations of the State Level Expert Appraisal Committee (SEAC) Meeting
(SEAC) held on 15-09-2021 the State Level Environment Impact Assessment Authority (SEIAA) in its
Meeting dated 02-11-2021 decided to grant the Environmental Clearance to the title project for
collection of 40,000 m> /annum for lease area of 0.809 ha subject to effective implementation of
the following General Conditions and specific conditions:

General Conditions:

1.  This environmental clearance is subject to allotment of mining lease in favour of project
proponent by District Administration/Mining Department.

2.  Forest clearance shall be taken by the proponent as necessary under the law.

3.  Any addition of the mining area, change of Khasra numbers, enhancement of capacity,
change in mining technology, modernization, and scope of working shall again require prior
environmental clearance as per EIA notification, 2006.

4.  No change in the calendar plan including excavation, the quantum of mineral and waste shall
be made.

5. Mining will be carried out as per the approved mining plan. In case of any violation of the
mining plan, the Environmental Clearance given by SEIAA will stand cancelled.

6.  Four ambient air quality monitoring stations shall be established in the core zone as well as
in the buffer zone for RSPM, SPM, SO,, NO, monitoring. The location of the stations should
be decided based on the meteorological data, topographical features, and environmentally
and ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with the State Pollution Control Board. The monitored data for criteria
pollutants shall be regularly uploaded on the company's website and also displayed on the
website.

7. Data on ambient air quality (RPM, SPM, SO,, NO,) should be regularly submitted to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow and the State Pollution Control Board /
Central Pollution Control Board once in six months.

8. Ambient air quality at the boundary of the mine premises shall conform to the norms
prescribed in MoEF notification no. GSR/826(E) dated 16.11.09.

9.  Fugitive dust emissions from all the sources shall be controlled regularly. Water spraying
arrangement on haul roads, loading and unloading, and at transfer points shall be provided
and properly maintained.

EC Identification No. - EC21B001UP144509 File No. - 6306 Date of Issue EC - 22/11/2021 Page 4 of 11



10.

11.

12.

13.

14.
15.

16.

17.

18.

19.

20.

21.

22.

23,

24.

Measures shall be taken for control of noise levels below 85 dBA in the work environment.
Workers engaged in operations of HEMM, etc. shall be provided with earplugs/muffs and
health records of the workers shall be maintained.

Industrial wastewater (workshop and wastewater from the mine) should be properly
collected, treated to conform to the standards prescribed under GSR 422 (E) dated 19th May
1993 and 31st December 1993 or as amended from time to time. Qil and grease traps shall
be installed before the discharge of workshop effluents.

Personnel working in areas shall be provided with protective respiratory devices like masks
and they shall also be imparted adequate training and information on safety and health
aspects.

Special measures shall be adopted to prevent the nearby settlements from the impacts of
mining activities.

The transportation of the materials shall be limited to the day hours’ time only.

Provision shall be made for housing the laborers within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, safe drinking water,
medical health care, créche, etc. The housing may be in the form of temporary structures to
be removed after the completion of the project.

A separate Environmental Management Cell with suitably qualified personnel shall be setup
under the control of a Senior Executive, who will report directly to the Head of the
Organization.

The Project Proponent shall inform the Integrated Regional Office, MoEF&CC, Gol, Lucknow
and State Pollution Control Board regarding the date of financial closures and final approval
of the project by the concerned authorities and the date of start of land development work.
The funds earmarked for environmental protection measures shall be kept in a separate
account and shall not be diverted for other purposes. The year-wise expenditure shall be
reported to the Integrated Regional Office, MoEF&CC, Gol, Lucknow and State Pollution
Control Board

The Integrated Regional Office, MoEF&CC, Gol, Lucknow and State Pollution Control Board
shall monitor compliance with the stipulated conditions. A complete set of documents
including Environment Impact Assessment Report, Environmental Management Plan, Public
hearing, and other documents information should be given to the Integrated Regional Office,
MoEF&CC, Gol, Lucknow and State Pollution Control Board

A copy of the environmental clearance shall be submitted by the Project Proponent to the
Heads of the Local Bodies, Panchayat, and Municipal Bodies as applicable in the matter.

The Project Proponent shall advertise at least in two local newspapers widely circulated, one
of which shall be in the vernacular language of the locality concerned, within 7 days of the
issue of the clearance letter informing that the project has been accorded environmental
clearance and a copy of the clearance letter is available with the State Level Environment
Impact Assessment Authority (SEIAA).

The Project Proponent has to submit a regular half-yearly compliance report of the
stipulated prior environmental clearance terms and conditions in hard and soft copy to the
SEIAA, U.P. on 1°" June and 1st December of each calendar year.

The SEIAA may alter/modify the above conditions or stipulate any further condition in the
interest of environmental protection.

Concealing factual data or submission of false/fabricated data and failure to comply with any
of the conditions mentioned above may result in withdrawal of this clearance and attract
action under the provisions of the Environment (Protection) Act, 1986.

EC Identification No. - EC21B001UP144509 File No. - 6306 Date of Issue EC - 22/11/2021 Page 5 of 11
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Specific Conditions:

10.

11.

12.

13.

14,

If in future during the progressive mining this lease area becomes part of cluster i.e. area
equal to or more than 5 ha,, limited to B-1 category, then additional conditions based on the
EIA conducted by the concerned lease holders shall be imposed and joint EMP shall be
implemented. The lease holder shall mandatorily follow all the imposed conditions otherwise
it will amount to violation of E.C. conditions. If the certificate related to cluster provided by
the competent authority is found false or incorrect then punitive actions as per the law shall
be initiated against the authority issuing the cluster certificate.

This EC is co-terminus with validity of current mine plan or current lease period whichever is
earlier.

A certificate from Forest Department shall be obtained that no forest land is involved in
mining or as a route and if forest land is involved the project proponent shall obtain forest
clearance and permission of Central and State Government as per the provisions of Forest
(conservation) Act, 1980 and submit before the start of work.

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to their mining activities
and restore the land to a condition which is fit for growth of fodder, flora fauna etc.

Three tier green shelter belt of 7.5m width should be developed on the periphery of mine
lease area. Local and native species should be planted in consultation with
Forest/Horticulture Department/Agriculture University.

Plan for using the mine void for productive use in consultation with local administration and
gram-panchayat.

In compliance to Hon’ble Supreme Court order dated 13/01/2020 in IA no. 158128/2019 and
158129/2019 in Writ petition no. 13029/1985 (MC Mehta Vs GOI and others) anti-smog guns
shall be installed to reduce dust during excavation.

If the proposed project is situated in notified area of ground water extraction, where
creation of new wells for ground water extraction is not allowed, requirement of fresh water
shall be met from alternate water sources other than ground water or legally valid source
and permission from the competent authority shall be obtained to use it.

Project Proponent should submit action plan for carrying out plantation at least @1,000
plants / ha of lease area. In this case, PP should prepare a plan, duly approved either by
Forest Department or Horticulture Department, for planting at least 1,000 plants, either on
government land or community land, within a periphery of 5 km from the boundary of the
lease area along with provision for maintenance for 5 years. Survival of plants should not be
less than the survival rate notified by Uttar Pradesh Forest Department otherwise it will be
treated as violation of EC condition.

At the time of operation, the project proponent will comply with all the guidelines issued by
the Government of India/State Govt./District Administration related to Covid-19.

This environmental clearance does not create or verify any claim of the applicant on the
proposed site/activity.

In case it has been found that the E.C. obtained by providing incorrect information,
submitting that the distance between the two adjoining mines is greater than 500mt. and
the area is less than 05ha, but factually the distance is less than 500 mt, and the mine is
located in the cluster of area equal to or more than 05ha, the E.C issued will stand revoked.
This environmental clearance shall be subject to a valid lease in favor of the project
proponent for the proposed mining proposals. In case, the project proponent does not have
a valid lease, this environmental clearance shall automatically become null and void.

The Environmental clearance will be co-terminus with the mining lease period.

EC Identification No. - EC21B001UP144509 File No. - 6306 Date of Issue EC - 22/11/2021 Page 6 of 11



15.

16.

17.

18.

19.

20.

21.

22.

23.

24,

25,

26.

27.

28.

Explosive cannot be stored on the site. The Project proponent shall take approval from Chief
Controller of Explosive, if applicable for use or storage of explosive or any such materials.

A comprehensive EIA including mining areas within 15 K.M. to assess the impact of the
mining activity on the surrounding area shall be undertaken and a report submitted to this
Authority within one year.

No two pits shall be simultaneously worked i.e. before the first is exhausted and reclamation
work completed, no mineral bearing area shall be worked.

After exhausting the first mine pit and before starting mining operations in the next pit,
reclamation and plantation work in the exhausted pit shall be completed to ensure that
reclamation, forest cover, and vegetation are visible during the first year of mining
operations in the next pit. This process will follow till the last pit is exhausted. Adequate
rehabilitation of mined pit shall be completed before any new ore-bearing area is worked for
expansion.

An adequate buffer zone shall be maintained between two consecutive mineral-bearing
deposits.

The sprinkling of water on haul roads to control dust will be ensured by the project
proponent.

Green belt development shall be carried out considering CPCB guidelines including the
selection of plant species and in consultation with the local DFO / Agriculture Department.
Herbs and shrubs shall also form a part of the afforestation programme besides tree
plantation. The company shall involve local people in the plantation programme. Details of
year-wise afforestation programme including rehabilitation of mined-out area shall be
submitted to the Integrated Regional Office, MoEF&CC, Gol, Lucknow every year.

Blast vibrations study shall be conducted and an observation report submitted to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow and UPPCB within six months. The
report shall also include measures for the prevention of blasting associated impact on nearby
houses and agricultural fields.

Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall
be carried out in the daytime only. The project proponent shall ensure prevention of
displacement of human beings/wild animals/birds etc. and in case any such displacement is
caused due to blasting/mining operation by any chance the project proponent shall take
suitable measures for their rehabilitation and resettlement.

Appropriate arrangement for shelter and drinking water for the mining workers has to be
ensured at the mining site.

Maintenance of village roads used for transportation of minerals is to be done by the
company regularly at its own expenses. The link roads from mining area to main road shall
be constructed as all-weather road with black topping and maintained by the project
proponent.

The surface runoff rain water harvesting/rain water recharge and water conservation
measures will be taken by project proponent in consultation with central /State ground
water Board .The project proponent shall plan and implement collection drain and siltation
basins of adequate size to arrest the silt and sediment flows from the mining area. The
supernatant of the siltation basin and rain water harvested water shall be utilized for
watering the haulage area, roads and green belt development etc.

Status of implementation shall be submitted to the Integrated Regional Office, MoEF&CC,
Gol, Lucknow and UP Pollution Control Board within six months and thereafter every year
from the next consequent year.

The self-environmental audit shall be conducted annually. Every three years third-party
environmental audit shall be carried out.
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29.

30.

31

32.

33.

34,

35.

36.

37.

38.

Measures for prevention and control of soil erosion and management of silt shall be
undertaken. Protection of dumps against erosion shall be carried out with geotextile matting
or other suitable material, and thick plantations of native trees and shrubs shall be carried
out at the dump slopes. Dumps shall be protected by retaining walls.

Trenches/garland drains shall be constructed at foot of dumps and coco filters installed at
regular intervals to arrest silt from being carried to water bodies. An adequate number of
Check Dams and Gully Plugs shall be constructed across seasonal/perennial nallahs if any
flowing through the ML area and silts arrested. De silting at regular intervals shall be carried
out.

Garland drain of appropriate size, gradient, and length shall be constructed for both mine pit
and waste dump and sump capacity shall be designed keeping 50% safety margin over and
above peak sudden rainfall (based on 50 years data) and maximum discharge in the area
adjoining the mine site. Sump capacity shall also provide an adequate retention period to
allow proper settling of silt material. Sedimentation pits shall be constructed at the corners
of the garland drains and de silted at regular intervals.

Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall
be regularly monitored for contamination and depletion due to mining activity and records
maintained. The monitoring data shall be submitted to the Integrated Regional Office,
MOoEF&CC, Gol, Lucknow and U.P. Pollution Control Board regularly. Further, monitoring
points shall be located between the mine, and drainage in the direction of flow of
groundwater shall be set up and records maintained.

Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly
monitored at locations of nearest human habitation (including schools and other public
amenities located nearest to sources of dust generation as applicable) and records submitted
to the Integrated Regional Office, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board
regularly.

Baseline data for ambient air quality shall be generated and maintained and RSPM level in
ambient air in the nearby human habitation (villages) shall also be monitored along with
other parameters.

Corporate Environmental Responsibility (CER) shall be by the project proponent and the
details of the various heads of expenditure are to be submitted as per the guidelines
provided in the recent CER notification No. 22-65/2017-IA.1Il dated 01/05/2018. Work to be
executed with the installation of five hand pumps for drinking water, solar light in villages of
streets, construction of two numbers of toilets at the primary school with name displayed
and address and details of the beneficiary and gram Pradhan along with phone number,
photographs should be submitted to Directorate as well as to the District Magistrate / Chief
Development officers.

Transportation of minerals shall be done by covering the trucks with tarpaulin or other
suitable mechanisms so that no spillage of mineral/dust takes place.

Occupational health and safety measures for the workers including identification of work-
related health hazards, training on malaria eradication, HIV, and health effects on exposure
to mineral dust, etc. shall be carried out. Periodic monitoring for exposure to respirable
mineral dust on the workers shall be conducted and records maintained including the health
records of the workers. Awareness programmes for workers on the impact of mining on their
health and precautionary measures like the use of personal protective equipment etc. shall
be carried out periodically. A review of the impact of various health measures shall be
conducted followed by follow-up action wherever required.

The project proponent will ensure for employing local people as per requirement, necessary
protection measures around the mine pit and waste dump, and garland drain around the
mine pit and waste dump.
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39.

40.

41.

42.

43,

44,

45.

46.

47.

48.

49.

50.

51.

52.

53.

Topsoil / solid waste shall be stacked properly with proper slope and adequate safeguards
and shall be utilized for backfilling (wherever applicable) for reclamation and rehabilitation
of the mined-out area. Topsoil shall be separately stacked for utilization later for
reclamation and shall not be stacked along with overburden.

Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept
active for long period. The maximum height of the dump shall not exceed 20 m, each stage
shall preferably be of a maximum of 10 m and the overall slope of the dump shall not exceed
35°. The OB dump shall be backfilled. The OB dumps shall be scientifically vegetated with
suitable native species to prevent erosion and surface runoff.

Monitoring and management of rehabilitated areas shall continue until the vegetation
becomes self-sustaining. Compliance status shall be submitted to the Regional Office,
Ministry of Environment & Forests, Gol, Lucknow, and U.P. Pollution Control Board on a six-
monthly basis.

The slope of the mining bench and ultimate pit limit shall be as per the mining scheme
approved by the Indian Bureau of Mines.

Permission for the abstraction of groundwater shall be taken from Central Ground Water
Board. Regular monitoring of ground and surface water sources for level and quality shall be
carried out by establishing a network of existing wells and constructing new piezometers
during the mining operation. The monitoring shall be carried out four times in a year i.e.,
premonsoon (AprilMay), monsoon (August), post-monsoon (November), and winter
(January), and the data thus collected shall be regularly sent to MoEF&CC, Central Ground
Water Authority, and Regional Director, Central Ground Water Board.

The wastewater from the mine shall be treated to conform to the prescribed standards
before discharging into the natural stream. The discharged water from the Tailing Dam, if
any shall be regularly monitored and report submitted to the Integrated Regional Office,
MOoEF&CC, Gol, Lucknow, Central Pollution Control Board, and the State Pollution Control
Board.

Hydrogeological study of the area shall be reviewed by the project proponent annually. In
case the adverse effect on groundwater quality and quantity is observed mining shall be
stopped and resumed only after mitigating steps to contain any adverse impact on
groundwater is implemented.

Vehicular emissions shall be kept under control and regularly monitored. Vehicles used for
transportation of minerals and others shall have valid permissions as prescribed under
Central Motor Vehicle Rules, 1989 and its amendments. The vehicles transporting minerals
shall be covered with a tarpaulin or other suitable enclosures so that no dust particles / fine
matters escape during the period of transportation. No overloading of minerals for
transportation shall be committed. The trucks transporting minerals shall not pass through
the wildlife sanctuary if any in the study area.

Prior permission from the Competent Authority shall be obtained for the extraction of
groundwater if any.

A final mine closure plan, along with details of Corpus Fund, shall be submitted to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board 5 years
in advance of final mine closure for approval.

Project Proponent shall explore the possibility of using solar energy where ever possible.
Commitment towards CER has to be followed strictly.

Regular health checkup record of the mineworkers has to be maintained at the site in a
proper register. It should be made available for inspection whenever asked.

Project Proponent has to strictly follow the direction/guidelines issued by MoEF&CC, CPCB,
and other Govt. Agencies from time to time.

The blasting will be done only after getting permission from the Mining Department.

EC Identification No. - EC21B001UP144509 File No. - 6306 Date of Issue EC - 22/11/2021 Page 9 of 11



You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically
deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed
site, this clearance shall automatically deem to be cancelled.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991
along-with their amendments and rules made there under and also any other orders passed by the
Hon'ble Courts of Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this
clearance. The SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions
stipulated are not implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional
environmental conditions or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of
Gazette Notification No. S.0. 1533(E) dated 14/09/2006, as amended and send regular compliance
reports to the authority as prescribed in the aforesaid notification.

Copy, through email, for information and necessary action to —

1. The Principal Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email — soenvups@rediffmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of
India, 3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-
110003 (email — sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integrated Regional Office, Ministry of
Environment, Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj,
Lucknow — 226020 (email — rocz.lko-mef@nic.in)

4. Director, Geology & Mining, Uttar Pradesh, Khanij Bhawan 27/8, Raja Ram Mohan Rai
Marg, Lucknow-226001 (email - dgmupexp@gmail.com)

5. District Magistrate, Mahoba, Uttar Pradesh.

6. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,

EC Identification No. - EC21B001UP144509 File No. - 6306 Date of Issue EC - 22/11/2021 Page 10 of 11
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m Uttar Pradesh Pollution Control Board
“’%Jﬁ%zx Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

173283/UPPCB/Banda(UPPCBRO)/CTO/both/M AHOBA/2023 Date: 17/01/2023
To,
M/s
MSEKTA CONSTRUCTION
Arazi No.-288, Khand 03New, M ajhol, Charkhari, Mahoba Application Id-
19139969

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to MS EKTA CONSTRUCTION located at Arazi No.-288, Khand 03New,
Majhol, Charkhari, Mahaoba. subject to the provisions of the Water Act, Air Act and the orders that may
be made further and subject to following terms and conditions :-

1. ThisCCA MSEKTA CONSTRUCTION granted for the period from 17/01/2023 to 31/12/2027 and
valid for manufacturing of following products.

S |Product Quantity Unit

No

1 Building Stone 40000 Cubic Meterd/Y ear
(Khanda, Boulder,
Ballast (Gitti))

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 1.0KLD Septic Tank Soak Pit

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment asis required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.




(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditionsunder Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Sour ce Details

SNo. Air Typeof fue | Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Building
Stone
(Khanda,
Boulder,
Ballast
(Gitti)).

Emmission Quality Standards

SNo. Stack no Parameters Standards

1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(if) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standardsfor Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leqg

Day |Night| Day |Night| Day |Night| Day |Night
Time| Time| Time| Time | Time| Time| Time| Time

75 70 65 55 95 | 45 50 40




4. Essential documentsto be submitted by the Industry/Unit as Applicable :-

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be | eak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. Theindustry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point



12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1. This consent is valid for production of Building Stone (Khanda, Boulder, Ballast (Gitti))- 40000 Cu
Meter/Y ear by opencast and semi mechanized mining in 0.809 hectare leased area at Arazi No.-288, Khand
03, Village-Magjhol, Tehsil-Charkhari, District Mahoba.

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide EC Identification No. EC22B001UP144509,
Dated— 22.11.2021. and submit its compliance report to UPPCB.

3. If the lease agreement expires prior to 31-12-2027, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.

4. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.

5. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

6. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

7. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

8. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Building Stone (Khanda, Boulder,
Bailast (Gitti).

9. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.

10. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

11. All trucks, tractors used in transportation of Building Stone (Khanda, Boulder, Bailast (Gitti) shall be
covered by canvas sheet to prevent dust emission.

12. Water will be sprayed after loading activity (if Building Stone (Khanda, Boulder, Bailast (Gitti) collected
could be dry condition)

13. The dust suppression measures like water spraying will be done on the haul roads and working areas.

14. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

15. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

16. Industry shall abide by directions given by Hon'ble Court, MoEF& CC, Central Pollution Control Board
and UPPCB for protection and safe guard of environment from time to time.

17. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.

18. Consent fees if revised, shall be payable by industry from the date of its applicability.

19. Industry shall comply with the relevant provisions of Environmental Laws.

20. If closure order isissued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

Digitally signed by
RAJEN DRA RAJENDRA SINGH

Sl N G H Eg;?;g‘(ﬁim 17 19:59:32
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Chief Environmental Officer (circle-2)
Copy to:

Regional Officer, UPPCB, Banda with direction to send the compliance report of CTO conditions on

quarterl Yy basis. RAJENDRA SINGH Solﬁiézuy signed by RAJENDRA

Date: 2023.01.17 19:59:45 +05'30'

Chief Environmental Officer (circle-2)
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To,

Regional Officer — U.P.P.C.B.
Banda, Uttar Pradesh

Subject:- Six Monthly Compliance Report
(Period — January-2024 to June-2024)

Respected Sir,

This is in reference to the Terms and Condition of our E.C Letter dated 22-11-2021 having
Reference Number - EC21B001UP144509 issued by SIEAA - U.P.

In this regard, please find enclosed Six Monthly Compliance Report of our Building
Stone (Khanda, Boulder, Ballast (Gitti) Araji No — 288 (Khand No — 03 New), Area: 0.809
Ha, Village: Majhol, Tehsil: Charkhari, District: Mahoba, State: Uttar Pradesh.
The Report has also been submitted to following authorities:-
1) MOoEF - Regional Office — Aliganj Lucknow
2) U.P. Pollution Control Board
3) Directorate of Environment, (SEIAA/SEAC) — Lucknow, U.P.

The confirmation of submission to above mentioned authorities is enclosed with this letter.

Please acknowledge the same, Thanking You,

M/S EKTA CONSTRUCTION
Mo Jayendra Nagar, Charkhari, District Mahoba, U.P.

Encls:- Six Monthly Compliance Report (Period — January-2024 to June-2024)



'EKTA CONSTRUCTION located at Arazi No.-288, Khand 03New,
ahoba. subject to the provisions of the Water Act, Air Act and the orders that may
biecl to following terms and conditions :-
'KTA CONSTRUCTION granted for the p
1g of following products.

eriod from 17/01/2023 to 31/1 2/2027 and

- Ck |Product Quantity Unit
. II'_T— Building Stone 40000 Cubic Meters/Year
- g (Khanda, Boulder,
Ballast (Gittr))

- 2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
f ‘.](i% The daily quantity of effluent discharge (KLD) :-

—

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 1.0 KLD Septic Tank Soak Pit

(1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately
(1i1) The treated effluent shall be recycled to the maximum extent and should be reused \'vithm the premises
for gardening ctc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

{(1v) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be



Emmission Quality Standards

_‘iogl'h
.',‘IP:- 1
- S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

production has to be stopped

In case of stoppage of functioning of air pollution control cquipment,
a report in this regard to be

immediately and this Board has to be intimated by fax/phone/email with
dispatched immediately
(11) The unit will not use any type of restricted fuel,

i1) Noise from the D.G. Set and other source(s) should be controlled by providin
as prescribed for respective

g an acoustic enclosure as is

required for meeting the ambient noise standards for night and day time
areas/zones (Industrial, Commercial, Residential. Silence) which are as follows
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

— ——=" ¥

Standards for Industrial [Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day (Night| Day |Night| Day JNng';
Time | Time | Time | Time | Time | Time
[ 570l 65 | 55 | 55 | 45




vater mission from SGW. --
stain No objection certificate for abstraction of gr ater. |
to compl; w;.:th:'-t-he various conditions of the NOC obtained

m&dwbmk 10 the Bomrd, within 3 months time failing which CTO wi'l'lﬁ be revoked.

e ' | get analysed the samples of effluent/emission/hazardous wastes at Jeast once in a three
~ month the laboratory recogmized by the MoEF and shall report to the UPPCB.
The applicant shall however, not without the prior consent of the Board bring into use any new or altered
~ outlet for the discharge of effluent or gases emission or sewage Wasle from the unit.
3 Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
'Iﬁﬁé'ap,b_l'-'ic'ajﬁt shall provide discharge measurement equipment at final disposal point.
4 The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
‘conditions within 30 days of receipt of this CCA. If at any point of time, 1t 15 found that the industry 1s not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.
5 The applicant shall maintain good house keeping, All valves/pipes/sewer/drains etc. must be leak-proof
. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7 The industry shall provide Inspection Book at the time of inspection to the Board's officials.
& Whenever due to any accident or other unforeseen act or event, such emission occurs or 18 apprehended to
oceur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
10 1t shall be stopped with immediate effect
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.
10. In case of any damage (o the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also 1n such cases as decided by
the Competent Authority.
I 1. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production ca'pacity.fmnnul'acluring process/capacity enhancement elc. or any change in effluent discharge
point or emission point




en _slbéljj_be treated through septic tank/soak pit or provide mobile toilet facility.
naintain ZLD.

water sprinkling arrangement through Tankers for dust suppression at different sources of
ng mining, transportation, loading and unloading of Building Stone (Khanda, Boulder,

). Unit should operate and maintain installed water sprinkler system effectively and continuously 1o achieve
the standards prescribed under E(P) Rules, 1986.
m[ﬁ Hmtshall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
‘Board
11. All trucks, tractors used in transportation of Building Stone (Khanda, Boulder, Bailast (Gitti) shall be
covered by canvas sheet to prevent dust emission.
12 Water will be sprayed after loading activity (if Building Stone (Khanda, Boulder, Bailast (Gitti) collected
could be dry condition)
I3 The dust suppression measures like water spraying will be done on the haul roads and working areas.
14 Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.
15 Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place
16 Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control Board
and UPPCB for protection and safe guard of environment from time to time.
17. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.
I8. Consent fees if revised, shall be payable by industry from the date of its applicability
19 Industry shall comply with the relevant provisions of Environmental Laws.
20 If closure order i1s 1ssued by CPCB or UPPCB against the unit, then CTO 1ssued earlier will remain
suspended during the closure period and after ensuring the compliance and afier revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order

A A e~ oA Riritalhe cimmacd b
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COMPLIANCE REPORT

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Fresh) under Section-25 of the Water
(Prevention & Control of Pollution) Act, 1974 and under Section-21 of the Air

(Prevention & Control of Pollution) Act, 1981

173283/UPPCB/Banda(UPPCBRO)/CTO/both/ MAHOBA/2023 Date: 17/01/2023

S.NO CONDITIONS STATUS
GENERAL CONDITIONS

1 The applicant shall get analysed the samples of | No such effluent/emission is
effluent/emission/hazardous wastes at least |taking place but regular
once in a three month from the laboratory | analysis of air is done. Lab
recognized by the MoEF and shall report to the | reports are annexed as
UPPCB. Annexure-1.

2 The applicant shall however, not without the | Itis being complied
prior consent of the Board bring into use any
new or altered outlet for the discharge of
effluent or gases emission or sewage waste
from the unit.

3 Treated Industrial waste water and domestic | Not applicable as no waste
waste water shall be disposed jointly at one | water is generated for
disposal point. The applicant shall provide | disposal. Approx. 1 KLD
discharge measurement equipment at final | water is consumed daily for
disposal point domestic purpose.

4 The applicant shall strictly comply with | Itis being complied
conditions of this CCA and submit compliance
report of stipulated conditions within 30 days
of receipt of this CCA. If at any point of time,
it is found that the industry is not complying
with stipulated conditions or any further
direction/instruction issued by the Board,
legal action shall be initiated against the
applicant.

5 The applicant shall  maintain  good | Itis being complied
housekeeping. All valves/pipes/sewer/drains
etc. must be leak-proof

6 The industry shall provide uninterrupted | It is being complied
entry to the STP/ETP inlet and outlet
points, Air Pollution Control equipment and
stack for smooth sampling/monitoring of
efficiency of pollution control systems.

7 The industry shall provide Inspection Book at | It is being complied
the time of inspection to the Board's officials

8 Whenever due to any accident or other |It is being complied.
unforeseen act or event, such emission occurs | Emergency preparedness

or is apprehended to occur in excess of
standards laid down, such information shall

plan is laid to tackle such
situations.




58

be reported to the Board's offices and all
other concerned offices. In case of failure of
pollution control equipment, the production
process connected to it shall be stopped with
immediate effect.

The industry shall operate in a manner so that
all emissions be emitted through designated
chimney/stackonly.

Not applicable

10

In case of any damage to the agriculture
productivity, human habitation etc. by the
operation of industry, it shall be imperative to
stop production in the industry with
immediate effect and such information shall
be reported to Board's offices. The industry
shall be liable to pay compensation also in
such cases as decided by the Competent
Authority.

Noted and agreed

11

The applicant shall apply before the 60
days of expiry of CCA or any change in
production types/ production
capacity/manufacturing process/capacity
enhancement etc. or any change in effluent
discharge point or emission point

Noted and agreed

12

The Board reserves the right to
revoke/add/modify any stipulated condition
issued along with CCA, asmay be necessary.

Noted and agreed

SPECIFIC CONDITIONS

1

This consent is valid for production of Building
Stone (Khanda /Boulder, Ballast (Gitti))-40000
Cu Meter/Year by opencast and semi
mechanized mining in 0.809 hectare leased area
at Araji No.- 288, Khand No.-3, Village:
Majhol, Tehsil- Charkhari, District- Mahoba.

Noted and agreed

Mining unit shall comply with the conditions of
Environmental Clearance issued by State Level
Environment Impact Assessment Authority
(SEIAA) EC identification no.
EC21B001UP163802, Dated— 26.11.2021 and
submit its compliance report to UPPCB.

Noted and agreed.
Compliance Report annexed
as Annexure-2.

If the lease agreement expires prior to 31-
12-2026, then the validity of this CTO shall
stand expired simultaneously with the expiry
of mining lease.

Noted and agreed

Mining shall be done as per EC issued by
SEIAA and directions given by Mining
Department/ District Administration.

Mining is done as per EC
issued.

Unit shall develop and maintain green belt as
per the conditions of Environmental Clearance.

It is being complied
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6 Unit shall not withdrawal ground water for | Noted and agreed
any industrial activity without obtaining
necessary permissionfrom UPGWA.

7 The domestic effluent shall be treated | Noted and agreed
through septic tank/soak pit or provide
mobile toilet facility. Industry shall maintain
ZLD.

8 Unit shall make water sprinkling arrangement | It is being complied
through Tankers for dust suppression at
different sources of dust emission during
mining, transportation, loading and unloading
of Building Stone (Khanda, Boulder, Gitti).

9 Unit should operate and maintain installed | Not applicable as it is a
water sprinkler system effectively and | mining lease but manually
continuously to achieve the standards | regular water sprinkling is
prescribed under E(P) Rules, 1986. done for dust suppression.

10 Unit shall submit Ambient air monitoring | Ambient air analysis report
reports of NABL accredited laboratory on | annexed as Anexure-1.
quarterly basis to theBoard.

11 All trucks, tractors used in transportation of | Itis being complied
Building Stone (Khanda/Gitti/Boulder) shall
be covered by canvas sheet to prevent dust
emission.

12 Water will be sprayed after loading activity (if | It is being complied
Building Stone (Khanda/Gitti/Boulder)
collected could bedry condition)

13 The dust suppression measures like water | Itis being complied
spraying will be done on the haul roads and
working areas.

14 Industry should comply with the provisions | Notapplicable
of Hazardous and Other waste
(Management & Transboundary Movement)

Rules 2016.

15 Solid waste should be disposed in such | It is being complied. Solid
manner, so that no water, air and soil pollution | waste is collected in bins at
takes place. site and then picked up by

local waste collector.

16 Industry shall abide by directions given by | Noted and agreed
Hon'ble Court, MOoEF&CC, Central Pollution
Control Boardand UPPCB for protection and
safe guard of environment from time to time.

17 The unit shall submit latest copy of Audited |It ~has  been  already

Balance Sheet/C.A. Certificate (Fixed Assets +
Current Assets- Current liabilities) for
verification of the concent fee payable by the
industry within 15 days. In cas CTO fee dues
than it shall be submitted to the Board
immediately.

submitted. No fee pendency.

18

Consent fees if revised, shall be payable by

Noted and agreed
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industry from the date of its applicability.

19 Industry shall comply with the relevant | Noted and agreed
provisions of Environmental Laws.
20 If closure order is issued by CPCB or | Notedand agreed

UPPCB against the unit, then CTO issued
earlier will remain suspended during the
closure period and after ensuring the
compliance and after revocation of closure
order, the CTO will automatically be effective
with additional conditions mentioned in the
closure revocationorder.
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ANNEXURE-1
MONITORING REPORTS



Sample Code No.: PTL-AA-5

Issue To-

0

PRAVAYU TESTHNG LABORATORY LLP

Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P.
Mobile No. : 9452319886, 7905923302, E-mail : ptl. il o
GSTIN : 09ABCFP7334F126 ol e

AN ISO 9001:2015 CERTIFIED & NABL ACCREDITED LABORATORY

TEST REPORT

Report No.: AAQ-21062024-50

Cert.No. TC-12468

Issue Date21.06.2024

M/S EKTA CONSTRUCTION Proposed Building Stone (Khanda Boulder, Ballast (Gitti) Araji

No-288( Khand No-03) Area:0.809 Ha,VilIage:Majhol,Tehsil:Charkhari, District: Mahoba,State: UP.

Format No, PTL/SE/33A

Sample plan / Procedure No.: PTL-P-16 Environment Condition : Weather Clear

Type of Sample: Air Ambient quality Sample Drawn by: PTL Team

Average Flow Rate of SPM 1.2 Average Flow Rate of Gases 0.5

(m’/min.): (Ipm):

Sample Drawn on 15.06.2024 - Sample Received : 16.06.2024

16.06.2024

Sample Quantity: 30 ml Analysis Duration: 16.06.2024 —

19.062024
| Sampling Location: AQ1-Majhol Ambient Temperature : 42°C B

Sampling Instruments Used: Respirable Dust Sampler with Gaseous Attac

Test Results:

hment & PM; s Sampler

S.No | Parameter ‘ Units | Results | Test Method used Limit as per CPCB j
I PM, s ug/m' | 43.52 | IS 5182 (Part 24):2019 60 pg/m’
2. PM o ue/m’ | 80.25 | IS 5182 (PART-23) 2006, RA: 2017 100 pg/m’
3 S0, pg/m’ | 14.60 | IS—5182 (PART-2) 2001, RA: 2017 | 80 pg/m’

li NO, ngm’ | 2421 | 1S—5182 (PART-6) 2006, RA: 2017 | 80 pg/m’ o
NOTE

1. The results given above are related to the tested sample. for various parameters, as

sampling. The customer asked for the above tests only.

2. The test samples will be disposed off after 15

specified by the customer.

Checked by
e

51

observed at the time of

days from the date of issue of test report, unless until

For Pravayu Testing Laboratory LLP

Pramod :K;u mar Tiwari

Quality Manager

(Authorized Signatory)

End of Report



&)

\ PRAVAYU TESTINGLABORATORY LLP ‘ff’jé%

i Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P. ‘g(
& Mobile No. : 9452319886, 7905923302, E-mail : p“-é’n\‘@gmail_co,n (UP) ( / 3
Cert.No. TC-12468

GSTIN : 09ABCFP7334F1Z6
s ool AN ISO 9001:2015 CERTIFIED & NABL ACCREDITED LABORATORY

TEST REPORT

Sample Code No.: PTL-AA-51  Report No.: AAQ-21062024-51 Issue Date21.06.2024

Issue To- M/S EKTA CONSTRUCTION Proposed Building Stone (Khanda Boulder, Ballast (Gitti) Araji
No-288( Khand No-03) Area:0.809 Ha,Village: Majhol,Tehsil: Charkhari, District: Mahoba,State: UP.

Format No. PTL/SE/33A

| Sample plan / Procedure No.: PTL-P-16 Environment Condition : Weather Clear
Type of Sample: Air Ambient quality Sample Drawn by: PTL Team
Average Flow Rate of SPM 12 Average Flow Rate of Gases 0.5
(m’/min.): (Ipm):
Sample Drawn on 15.06.2024 - Sample Received : 16.06.2024
16.06.2024
Sample Quantity: 30 ml Analysis Duration: 16.06.2024 —
| 19.062024
| Sampling Location: AQ2-Charkhari Ambient Temperature : 42°C

Sampling Instruments Used: Respirable Dust Sampler with Gaseous Attachment & PM, 5 Sampler
Test Results:

| S.No | Parameter Units | Results | Test Method used Limit as per CPCB 4‘
L. PM, 5 ug/m’ | 42.52 | IS 5182 (Part 24):2019 60 pg/m’ '
2. PMyg pg/m’ | 8021 | IS—5182 (PART-23) 2006, RA: 2017 | 100 pg/m’

3. SO, pg/m® | 13.60 | IS— 5182 (PART-2) 2001, RA: 2017 | 80 pg/m’ =
4. NO, pg/m’ | 2221 | IS 5182 (PART-6) 2006, RA: 2017 80 pg/m’
NOTE:

1. The results given above are related to the tested sample, for various parameters, as observed at the time of
sampling. The customer asked for the above tests only.
2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until
specified by the customer.
’Fhecked by
Ve For Pravayu Testing Laboratory LLP
N ?' Y g
Pramod Kumar Tiwari
Quality Manager
(Authorized Signatory)
End of Report



e PRAVAYU TESTING LABORATORY LLP
g ;Ig::| :I?N?JO gggg?gggg (;I;ghat, Matiyari, Chinhat, Lucknow-226028 (U.P.) [(@é
Mgite e, - Szl 70 5923302, E-mail : ptl.env@gmail.com =
PRAVAYU 77\

e AN ISO 9001:2015 CERTIFIED & NABL ACCREDITED LABORATORY Cert.No. TC-12468

TEST REPORT

Sample Code No.: PTL-AA-52  Report No.: AAQ-21062024-52 Issue Date21.06.2024

Issue To- M/S EKTA CONSTRUCTION Proposed Building Stone (Khanda Boulder, Ballast (Gitti) Araji
No-288( Khand No-03) Area:0.809 Ha,Village: Majhol, Tehsil: Charkhari, District: Mahoba,State: UP.

Format No. PTL/SF/33A

Sample plan / Procedure No.: PTL-P-16 Environment Condition : Weather Clear 1
Type of Sample: Air Ambient quality Sample Drawn by: PTL Team T
Average Flow Rate of SPM 1.2 Average Flow Rate of Gases 0.5
(m*/min.): (Ipm):
Sample Drawn on 15.06.2024 - Sample Received : 16.06.2024
16.06.2024
Sample Quantity: 30 ml Analysis Duration: 16.06.2024 —
19.062024
Sampling Location: AQ3- Imaliya Dang Ambient Temperature : 42°C

Sampling Instruments Used: Respirable Dust Sampler with Gaseous Attachment & PM, s Sampler
Test Results:

S.No | Parameter Units | Results | Test Method used Limit as per CPCB
i PM, 5 pg/m | 41.82 | IS 5182 (Part 24):2019 60 pg/m’
2. PMyo pg/m’ | 81.21 IS — 5182 (PART-23) 2006, RA: 2017 | 100 pg/m’
3. SO, pg/m’ | 13.72 IS — 5182 (PART-2) 2001, RA: 2017 | 80 ng/m’
4. NO, ug/m® | 22.19 | IS—5182 (PART-6) 2006, RA: 20 17 | 80 pg/m’ ]
NOTE:

1. The results given above are related to the tested sample, for various parameters, as observed at the time of
sampling. The customer asked for the above tests only.

2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until
specified by the customer.

hecked by
W A For Pravayu Testing Laboratory LLP
Y5 T
Pramod Kumar Tiwari
Quality Manager

(Authorized Signatory)
—————  EndofReport



——— = AN 1SO 9001:2015 CERTIFIED & NABL ACCREDITED LABORATORY

% PRAVAYU TESTRSG LABORATORY LLP

Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U

; 1 1 ¥ | ¥ i -P')
Mobile No. : 9452319886, 7905923302, E-mail : ptl i ;
g GSTIN : 09ABCFP7334F 126 e e g

Cert.No. TC-1 2468

TEST REPORT

Sample Code No.: PTL-AA-53  Report No.: AAQ-21062024-53 Issue Date21.06.2024

Issue To- M/S EKTA CONSTRUCTION Proposed Building Stone (Khanda Boulder, Ballast (Gitti) Araji
No-288( Khand No-03) Area:0.809 Ha,Village: Majhol,Tehsil: Charkhari, District: Mahoba,State: uP.

Format No. PTL/SF/33A

Sample plan / Procedure No.: PTL-P-16 Environment Condition : Weather Clear

Type of Sample: Air Ambient quality Sample Drawn by: PTL Team

Average Flow Rate of SPM 1.2 Average Flow Rate of Gases 0.5

(m’/min.): (Ipm):

Sample Drawn on 15.06.2024 - Sample Received : 16.06.2024

16.06.2024

Sample Quantity: 30 ml Analysis Duration: 16.06.2024 —
19.062024

Sampling Location: AQ4- Nausara Ambient Temperature : 42°C

Sampling Instruments Used: Respirable Dust Sampler with Gaseous Attachment & PM, s Sampler
Test Results:

S.No | Parameter Units | Results | Test Method used Limit as per CPCB
1. PM, 5 pg/m’ | 41.67 | 1S 5182 (Part 24):2019 60 pg/m’

2. PMy, ngm® | 81.03 | IS - 5182 (PART-23) 2006, RA: 2017 100 pg/m’

3. SO, ng/m® | 13.78 | IS—5182 (PART-2) 2001, RA: 2017 | 80 pg/m’

4. NO, pgm’ | 21.92 | IS—5182 (PART-6) 2006, RA: 2017 80 pg/m’

NOTE:

1. The results given above are related to the tested sample, for various parameters, as observed at the time of
sampling. The customer asked for the above tests only.

2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until
specified by the customer.

Chiecked by
v For Pravayu Testing Laboratory LLP
%
Pramod Kumar Tiwari
Quality Manager
(Authorized Signatory)

End of Report



PRAVAYU TESTING LABORATORY LLP

Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Luckno

' - ) : . 226028 (U.P)
Mobile No. - 9452319886, 7005923302, E-mail - ptl.env@gmal
GSTIN : 09ABCFP7334F126 Sk i v

AN ISO 9001:2015 CERTIFIED & NABL ACCREDITED LABORATORY

Cert.No. TC-12468

TEST REPORT
Format No. PTL/SF/33N
Sample Code No. PTL/NQ/54 Report No. NQ21062024-54
Environment Weather Clear Issue Date 21.06.2024
Condition
Sample Drawn by PTL Team Condition of the Sample Ok
Emple Drawn on 15.06.2024 -16.06.2024 | Nature of Sample Ambient Noise Quality
Sample Received on 16.06.2024 Ambient Temperature 42°C
Sampling Location At Project Site Client’s Name & Address | M/S EKTA CONSTRUCTION
Proposed ~ Building ~ Stone
(Khanda  Boulder, Ballast

(Gitti) Araji No-288( Khand
No-03)

Area:0.809Ha,Village:Majhol, T
ehsil:Charkhari, District:
Mahoba,State: UP. B

Test Result
S. No Noise Level | Observed Values Observed Values | Averagein Limiting value in
T dB(A) (Max) (Min.) dB(A) dB(A)
| Day (Ld) 72.0 69.0 62.5 65
) Night (Ln) 62.0 43.0 52.6 55
Standards of Noise Level
S. No. Category of Area Day dB (A) Night dB (A) Test Method
1. Commercial Area 65 55 15:9989-1981 .-
|
NOTE:

L.

2.

The results given above are related to the tested sample as received for various parameters, 45 observed at the time of sampling. The
customer asked for the above tests only.

The test samples will be disposed off after |

hecked by

D
e

End of Report

5 days from the date of issue of test report, unless until specilied by the customer.

For Pravayu Testing Labg_ratory LLE

Pramod Kurnar Tiwari
Quality Manager
(Authorized Signatory)



PRAVAYU TESTIN& LABORATORY LLP

Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P.)
Mobile No. : 9452319886, 7905923302, E-mail : ptl.env@gmail.com
GSTIN : 09ABCFP7334F 126

PRAVAYU AN SO 9001:2015 CERTIFIED & NABLACCREDITED LABORATORY  Gert.No. TC-12468

&

TESTING LABORATORY LLP.

TEST REPORT
Format No. PTL/SF/33W
Sample Code No. PTL/WS/168 Report No. WS21062024-168
Sample Code Given By Client | None Issue Date 21/06/2024
Sample Drawn by PTLTeam Condition of the Sample Sealed
Sample Drawn on 15.06.2024 Nature of Sample Surface Water
Sample Received on 16/06/2024 Test Duration 16/06/2024-19/06/2024
Sampling Location Near Project Site Client’s Name & Address M/S EKTA CONSTRUCTION Proposed
:amplr'Qu:)nlityed . 2 liter Building Stone (Khanda Boulder, Ballast
ampling Procedure No. | PTL/P/33 (Gitti) Araji No-288( Khand No-03)
Area:0.809Ha, Village:Majhol, Tehsil:Ch
arkhari, District: Mahoba,State: UP.
S. Parameter Units Result Surface Water Standards
No Tested Test protocol
A* Bﬁ C* D* E*
1 | pH Value - 7.88 6585 | 6585 | 6585 | 6585 | 65- | APHA-23 rd Edition 4500 H +, B: 2017
8.5
2 | Electrical ps/cm 324.8 - - - 1000 250 | APHA - 23rd EDITION 2510 B: 2017
Conductivity 0
3 | Color Hazen <5.0 - 10 300 2 - APHA -23rd EDITION 2120 B: 2017
units
4 | Turbidity NTU 0.5 e - - = - APHA -23rd EDITION 2130 B: 2017
5 | Odour Hazen | Agreeable Un- - - - - APHA — 23 rd Edition 2150 B: 2017
objectio
3 nable
6 | Total Dissolve mg/L 221.0 500 - 1500 - 210 | APHA - 23rd EDITION 2540-C:2017
Solid 0
7 | Total Suspended | mg/L 12.0 - - - - - APHA - 23 rd Edition 2540 D: 2017
Solid
8 | Total Solids mg/L 233.0 . - - - - APHA -23 rd Edition 2540-B,: 2017
9 | Total hardness mg/L 114.0 300 - - - - APHA - 23rd EDITION 2340-C: 2017
as CaCO3
10 | Calcium as Ca mg/L 24.04 80.10 - - - - APHA - 23rd EDITION 3500 Ca- B:
2017
11 | Magnisium as mg/L 13.12 24.28 - - . - APHA - 23rd EDITION 3500-Mg B:
Mg 2017
12 | Manganese mg/L 1.24 0.5 - - - B APHA -23 rd Edition 3500 Mn -B, :
2017
13 | Alkalinity as mg/L 108.0 - - - - - APHA - 23rd EDITION 2320 B: 2017
CaCO3
14 | ChloridesasCL™ | mg/L 4.99 250p - 600 - 600 | APHA - 23rd EDITION 4500 Cl B: 2017
15 | Sulphateas Sos™ ™ | mg/L 21.85 400 - 400 = 100 | APHA - 23rd EDITION 4500 -504 - E:
0 2017
16 | Nitrate as NO3 mg/L 2.88 20 = 50 - - 1§3025 (Part 34) 1988 : 2003
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17 | Iron as Fe mg/L 0.2 03 - - 50 - APHA - 23rd EDITION 3500 B-Fe: 2017

18 | Potassium mg/L 1.88 - - - - - APHA -23 rd Edition 3500 K -B: 2017

19 | Sodium mg/L 15.88 # - - - = APHA -23 rd Edition 3500 Na -A: 2017
Fluoride as F° mg/L 0.59 1.5 1.5 1.5 - - APHA -23rd EDITION 4500 F - D:

20 2017

21 | Ammonical mg/L BDL - - - - - APHA- 23 rd Edition 4500 NH3-F
Nitrogen 2017

22 | Free Residual mg/L BDL - - - - - APHA - 23 rd Edition 4500-B: 2017
Chlorine

23 | Total Chromium mg/L BDL 0.01 - 0.01 s = 1S 3025 (Part 52): 2003

24 | COD (mg/l) 3.49 - . - = = APHA - 23rd EDITION 5220 B 2017

25 | BOD (mg/1) 0.8 2 3 3 - . IS- 3025 (Part 44) : 1993: 2009

26 | Dissolved Oxygen mg/L 6.5 6 5 4 3 APHA -23 rd Edition 4500 OC : 2017

27 | OIL&GREASE (mg/1) 0.1 - - 0.1 0.1 - 5520 B - 23rd EDITION APHA 2017

A* - Drinking water without conventional treatment but after disinfection.

B* - Water for outdoor bathing.

C* - Drinking water with conventional treatment followed by disinfection.

D* - Water for fish culture and wild life propagation.

E* - Water for irrigation, industrial cooling and controlled waste disposal. (Unobj = Unobjectionable.

NOTE:
1. The results given above are related to the tested sample as received for various parameters, as observed at
the time of sampling. The customer asked for the above tests only.
2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until
specified by the customer.

Checked by

(Y WV‘. 2 f«\ For Pravayu Testing Laboratory LLP

Pramod Kumar Tiwari
Quality Manager
(Authorized Signatory)

End of Report

PRAVAYU TESTING LABORATORY LLP




PRAVAYU TESTING LABORATORY LLP

i iyari, Chi cknow-226028 (U.P.)
t No. 60, Kanchanpur, Chinhat, Matiyari, Cblnhat, Lu :
:!IgbirlioNo. : 9452319886, 7905923302, E-mail : ptl.env@gmail.com :
GSTIN : 09ABCFP7334F 126 AT
PRAVAYU AN IS0 9001:2015 CERTIFIED & NABL ACCREDITED LABORATORY  Cert.No. TC-12468

TEST REPORT
Format No, PTL/SF/33W
Sample Code No. PTL/WS/169 Report No, WS21062024-169
Sample Code Given By Client | None Issue Date 21/06/2024
Sample Drawn by PTLTeam Condition of the Sample Sealed
Sample Drawn on 15/06/2024 [ Nature of Sample Ground Water
Sample Received on 16/06/2024 Test Duration 16/06/2024-19/06/2024
Sampling Location Near Project Site Client’s Name & Address M/S EKTA CONSTRUCTION Proposed
ga"w;_e Q;a"'itz 5 ; T“fE; A Building Stone (Khanda Boulder, Ballast
i /¥ (Gitti) Araji No-288( Khand No-03)
1 Area:0.809Ha, Village:Majhol, Tehsil:Ch
‘ arkhari, District: Mahoba,State: UP. |
S. Parameter Tested Units Result | Desirable Maximum permisible
No. limits limits ] Test protocol
(is 10500:2012) Second revision
-_1 pH Value - 7.28 6.5-8.50 No Relaxation APHA -23 rd Edition 4500 H + B: 2017
2 | Electrical us/cm 523.7 - - APHA - 23rd EDITION 2510 B; 2017
Conductivity
3 Color Hazen <5.0 5.0 - APHA -23rd EDITION 2120 B: 2017
units
4 Turbidity NTU 0.01 1.00 5.0 APHA -23rd EDITION 2130 B: 2017
5 | Total Dissolve mg/L 320.0 500 2000 APHA - 23rd EDITION 2540-C:2017
Solid
6 | Total Suspended mg/L BDL - - APHA - 23 rd Edition 2540 D: 2017
Solid
7 | Total Solids mg/L 320.0 500 2000 APHA -23 rd Edition 2540-B,: 2017 1
8 | Total hardness as mg/L 180.0 200.0 600.0 APHA - 23rd EDITION 2340-C: 2017
CaCOz
9 Calcium as Ca mg/L 40.08 75.0 200.0 APHA - 23rd EDITION 3500 Ca- B: 2017
10 | Magnesium as Mg mg/L 19.28 30 No Relaxation APHA - 23rd EDITION 3500-Mg B: 2017
11 | Manganese mg/L BDL 0.1 0.3 APHA -23 rd Edition 3500 Mn -B, : 2017
12 | Alkalinity as CaCOs mg/L 176.0 200.0 600.0 APHA - 23rd EDITION 2320 B: 2017
13 | Chlorides as CL- mg/L 22,99 250.0 1000.0 APHA - 23rd EDITION 4500 CI B: 2017 j
14 | Sulphate as Soq™- mg/L 25.12 200.0 400.0 APHA - 23rd EDITION 4500 -S04 - E: 2017
15 | Nitrate as NO3 mg/L 6.36 45.0 No Relaxation 153025 (Part 34) 1988 : 2003
16 | Iron as Fe mg/L 0.16 0.3 No Relaxation APHA - 23rd EDITION 3500 B-Fe: 2017
17 | Potassium mg/L 3.86 - - APHA -23 rd Edition 3500 K -B: 2017
18 | Sodium mg/L 18.72 - - APHA -23 rd Edition 3500 Na -A: 2017
19 | Fluoride as F~ mg/L 0.89 1.0 1.5 | APHA - 23rd EDITION 4500 F - D: 2017
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20 | Free Residual mg/L BDL 0.2 1.0 APHA - 23 rd Edition 4500-B: 2017 j
Chlorine
21 | Total Chromium mg/L BDL 0.05 No Relaxation IS 3025 (Part 52): 2003
NOTE:

specified by the customer.

Checked by

b “@\[t{/\

—— End of Report

I. The results given above are related to the tested sample as received for various param

the time of sampling. The customer asked
2. The test samples will be disposed off after 1

for the above tests only.
5 days from the date of issue of test report, unless until

eters, as observed at

For Pravayu Testing Laboratory LLP

Pramod Kumar Tiwari
Quality Manager
(Authorized Signatory)

PRAVAYU TESTING LABORATORY LLP



PRAVAYU TESTING LABORATORY LLP

1 1 1 il 2 { )
1 p @g

PRAVAYU  Anis0 9001:
9001:2015 CERTIFIED & NABL ACCR = %
TESTING LABORATORY LLP, CCREDITED LABORATORY Cert.No. TC-12468
SOIL TEST REPORT
Format No. PTL/SF/33S
[ SampleNo. PTL/SQ/21

Name &Address of the Customer

M/S EKTA CONSTRUCTION Proposed Building Stone (Khanda
Roulder, Ballast (Gitti) Araji No-288( Khand No-03)
Area:O,BD‘)l-Ia,VilIage:Majhnl,TchsiI:Charkhari. District: Mahoba,State:

=

UP.
Date of Sampling 15/06/2024
Date of Receipt 16/06/2024

Sample Description

Agriculture Soil

Sample Condition OK

Start Date of Analysis 16/06/2024
End Date of Analysis 19/06/2024
Date of Reporting 21/06/2024

Sampling Location

Near Project Site

Sample Submitted by

PTL Team

Environmental Condition atLab

Temp. 28 °C Humidity 50+ 10 %

Ref. of SamplingProcedure No.

i

PTL-P-16

TEST RESULTS
[ o _ R
Sl. No. Parameter Units of Measurements Value Protocol
1. pH - 8.73 1S-2720 (Part 26): 1987
2, Conductivity ps/em 396.28 15-14767:2000
3, Organic Matter % 2.98 15-2720 (Part 22): 1972
4. Moisture (Water % 15-2720 (Part 11):1982
5.5
Content)
5. Water holding % 320 1S - 14765 : 2000
capacity (WHC) >
6. Nitrogen as N % 12.0 IS - 14684: 1999 |
T Potassium as k mg/ kg 165.0 IS - 9497: 1980
8. Sodium Kg/ha 152.0 1S - 9497: 1980
9. | CEC (Cation Meg/100g, 15 -2720 (Part24): 1976
. 14.5
Exchange Capacity)
Checked by
Y “"\;’{lf For Pravayu Testing Laboratory LLP
& B
<]
Pramod Kumar Tiwari
Quality Manager
(Authorized Signatory)

End of Report




72

ANNEXURE-2
ECCOMPLIANCE REPORTS
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Government of India

PT Ministry of Environment, Forest and Climate Change
#aw (Issued by the State Environment Impact Assessment

_— Authority(SEIAA), Uttar Pradesh)

To,
The Proponent
M/S EKTA CONSTRUCTION
Mo Jayendra Nagar, Charkhari, District Mahoba -210421

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/UP/MIN/202776/2021 dated 26-May 2021::The particulars of the environmental
clearance granted to the project are as.below.

1. EC Identification No. EC21B001UP144509
2. File No. 6306
3. Project Type New
4. Category B2
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project Proposed Building Stone (Khanda,

Boulder, Ballast (Gitti) Araji No — 288
(Khand No'—'03 New), Area: 0.809 Ha,
Village: Majhol, Tehsil: Charkhari, District:
Mahoba, State: Uttar Pradesh.

7. Name of Company/Organization  M/S EKTA CONSTRUCTION
Location of Project Uttar Pradesh
9. TOR Date N/A

©

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single=-Window Hub)

(e-signed)
Member Secretary
Date: 22/11/2021 Member Secretary
SEIAA - (Uttar Pradesh)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC21B001UP144509 File No. - 6306 Date of Issue EC - 22/11/2021 Page 1 of 11
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand-1, Gomti Nagar, Lucknow- 226010

E-Mail- doeuplko@yahoo.com, seiaaup@yahoo.com

Phone no- 0522-2300541

Reference- MoEFCC Proposal no- SIA/JUP/MIN/202776/2021& SEIAA, U.P File no- 6306

Sub:

Environmental Clearance is sought for Stone Mining at Arazi No.-288, Khand No.-03 at

Village- Majhol, Tehsil- Charkhari, Mahoba, U.P., (Leased

Construction.

Dear Sir,

This is with reference to your application / letter dated 26-05-2021, 27-07-2021 & 13-09-
2021 on above mentioned subject. The matter was considered by SEAC in meeting held on 15-09-

2021 and SEIAA in meeting held on 02-11-2021.

A presentation was made by the project proponent along with their consultant M/s Globus

Environment Engineering Services to SEAC on 15-09-2021.

Project Details Informed by the Project Proponent and their Consultant

The project proponent, through the documents and presentation gave following details about

their project —

1. The environmental clearance is sought for Stone Mining at Arazi No.-288, Khand No.-03 at
Village- Majhol, Tehsil- Charkhari, Mahoba, U.P., (Leased

Construction.

2. Salient features of the project as submitted by the project proponent:

1. On-line proposal No.

Proposal No. : SIA/UP/MIN/202776/2021

2.File no. allotted by SEIAA,UP

6306

3. Name of Proponent

Smt. Santosh Kumari W/o Shri Manoj Kumar

4. Full correspondence address of
proponent and mobile no.

Mo Jayendra Nagar, Charkhari,
District-Mahoba (U.P).

5. Name of Project

Building Stone “Khandas, Boulder, Ballast (Gitti)” Mining
Project

6. Project location (Plot/Khasra/Gate
No.)

Araji No — 288, Khand No.- 03 New

7. Name of Village Maijhol
9. Tehsil Charkhari
10. District Mahoba (U.P)

11. Name of Minor Mineral

Building Stone

12. Sanctioned Lease Area (in Ha.)

0.809 Ha

13. Altitude of the Area

Highest: 188 mRL
Lowest: 183 mRL

14. Pillar Coordinates (Verified by
DMO)

Pillar Latitude Longitude
A 25°23'47.34"N 79°46'44.40"E
B 25°23'46.21"N 79°46'45.75"E
C 25°23'42.36"N 79°46'45.50"E
D 25°23'41.70"N 79°46'43.46"E
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15. Total Geological Reserves

4,84,102.5m

16. Total Mineable Reserves

3
2,08,068 m

17. Total Proposed Production (in
five year)

2,00,000 m3

18. Proposed Production/year

40,000 m> per annum

19. Sanctioned Period of Mine lease

10 Years

20. Production of mine/day

153.84 m®/day (430.76 T/day) Bulk Density=2.8

21. Method of Mining

Open Cast, Semi-mechanized

22. Drilling & Blasting

Yes (if Required)

23. No. of Working days

260 Days

24. Working hours/day

8 hours/day

25. No. of Workers

28 Manpower

26. No. of vehicles movement/day

43 Units
(Assumed Loading Capacity: 10 Tonnes/Unit)

27. Type of Land

State Government Land

28 Ultimate Depth of Mining

18 m (188mRL — 170mRL)
(source: Approved Mining Plan)

29. Nearest metalled road from site

Nearest Metalled Road is 78 m, NE from the project site

30. Water Requirement

Source Purpose Detail Avg.
Demand/
Day
Portable | Drinking & 28workers x | 0.42KLD
Tanker | others 15lpcd =
@15Ipcd/worker | 510lit/day
Plantation @5 | 160Trees 0.80KLD
Lit/plant x5lpcd =
800 Lit/day
Mine operation | - 1.0 KLD
Jothers
Dust Haul Road | 16.0 KLD
suppression Area = (1150
@1 Lit/Sq.m m Length x
(Twiceinaday) |7m Width =
8050m2) x 1
lit/sg.m =
8050 litx 2
(twice in a
day) =16100
lit/day
Total 18.22
KLD

31. Name of QCl Accredited
Consultant with QCI No and period of
validity.

GLOBUS ENVIRONMENT ENGINEERING SERVICES
Certificate No. NABET/EIA/1821/IA0034, Extension Validity
Till September 29/2021

32. Any litigation pending against the
project or hand in any court

No

33. Details of 500 m Cluster Map &
certificate issued by Mining Officer

Cluster certificate issued by DMO (Mining Section),
Mahoba. Letter No. 8129/ MMC-30/2020-21 EIIW
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34. Details of Lease Area in approved | -
DSR
35. Total Proposed Project Cost Rs. 75.97 Lakhs
36. Proposed CER cost Rs. 3.78 Lakhs (5% of the total Project Cost)
37. Proposed EMP cost Rs. 27.15 Lakhs
38. Length and Width of Haul Road Length 1150 m & Width 7 m
39. No. of Trees to be Planted 160 Trees
3. The mining would be restricted to unsaturated zone only above the phreatic water table and

will not intersect the ground water table at any point of time.

The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

There is no litigation pending in any court regarding this project.

The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

Based on the recommendations of the State Level Expert Appraisal Committee (SEAC) Meeting

(SEAC) held on 15-09-2021 the State Level Environment Impact Assessment Authority (SEIAA) in its
Meeting dated 02-11-2021 decided to grant the Environmental Clearance to the title project for
collection of 40,000 m® /annum for lease area of 0.809 ha subject to effective implementation of
the following General Conditions and specific conditions:

General Conditions:

This environmental clearance is subject to allotment of mining lease in favour of project
proponent by District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under the law.

Any addition of the mining area, change of Khasra numbers, enhancement of capacity,
change in mining technology, modernization, and scope of working shall again require prior
environmental clearance as per EIA notification, 2006.

No change in the calendar plan including excavation, the quantum of mineral and waste shall
be made.

Mining will be carried out as per the approved mining plan. In case of any violation of the
mining plan, the Environmental Clearance given by SEIAA will stand cancelled.

Four ambient air quality monitoring stations shall be established in the core zone as well as
in the buffer zone for RSPM, SPM, SO,, NO, monitoring. The location of the stations should
be decided based on the meteorological data, topographical features, and environmentally
and ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with the State Pollution Control Board. The monitored data for criteria
pollutants shall be regularly uploaded on the company's website and also displayed on the
website.

Data on ambient air quality (RPM, SPM, SO,, NO,) should be regularly submitted to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow and the State Pollution Control Board /
Central Pollution Control Board once in six months.

Ambient air quality at the boundary of the mine premises shall conform to the norms
prescribed in MoEF notification no. GSR/826(E) dated 16.11.09.

Fugitive dust emissions from all the sources shall be controlled regularly. Water spraying
arrangement on haul roads, loading and unloading, and at transfer points shall be provided
and properly maintained.

EC Identification No. - EC21B001UP144509 File No. - 6306 Date of Issue EC - 22/11/2021 Page 4 of 11




10.

11.

12.

13.

14.
15.

16.

17.

18.

19.

20.

21.

22.

23.

24.

Measures shall be taken for control of noise levels below 85 dBA in the work environment.
Workers engaged in operations of HEMM, etc. shall be provided with earplugs/muffs and
health records of the workers shall be maintained.

Industrial wastewater (workshop and wastewater from the mine) should be properly
collected, treated to conform to the standards prescribed under GSR 422 (E) dated 19th May
1993 and 31st December 1993 or as amended from time to time. Qil and grease traps shall
be installed before the discharge of workshop effluents.

Personnel working in areas shall be provided with protective respiratory devices like masks
and they shall also be imparted adequate training and information on safety and health
aspects.

Special measures shall be adopted to prevent the nearby settlements from the impacts of
mining activities.

The transportation of the materials shall be limited to the day hours’ time only.

Provision shall be made for housing the laborers within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, safe drinking water,
medical health care, creche, etc. The housing may be in the form of temporary structures to
be removed after the completion of the project.

A separate Environmental Management Cell with suitably qualified personnel shall be setup
under the control of a Senior Executive, who will report directly to the Head of the
Organization.

The Project Proponent shall inform the Integrated Regional Office, MoEF&CC, Gol, Lucknow
and State Pollution Control Board regarding the date of financial closures and final approval
of the project by the concerned authorities and the date of start of land development work.
The funds earmarked for environmental protection measures shall be kept in a separate
account and shall not be diverted for other purposes. The year-wise expenditure shall be
reported to the Integrated Regional Office, MoEF&CC, Gol, Lucknow and State Pollution
Control Board

The Integrated Regional Office, MoEF&CC, Gol, Lucknow and State Pollution Control Board
shall monitor compliance with the stipulated conditions. A complete set of documents
including Environment Impact Assessment Report, Environmental Management Plan, Public
hearing, and other documents information should be given to the Integrated Regional Office,
MoEF&CC, Gol, Lucknow and State Pollution Control Board

A copy of the environmental clearance shall be submitted by the Project Proponent to the
Heads of the Local Bodies, Panchayat, and Municipal Bodies as applicable in the matter.

The Project Proponent shall advertise at least in two local newspapers widely circulated, one
of which shall be in the vernacular language of the locality concerned, within 7 days of the
issue of the clearance letter informing that the project has been accorded environmental
clearance and a copy of the clearance letter is available with the State Level Environment
Impact Assessment Authority (SEIAA).

The Project Proponent has to submit a regular half-yearly compliance report of the
stipulated prior environmental clearance terms and conditions in hard and soft copy to the
SEIAA, U.P. on 1°" June and 1st December of each calendar year.

The SEIAA may alter/modify the above conditions or stipulate any further condition in the
interest of environmental protection.

Concealing factual data or submission of false/fabricated data and failure to comply with any
of the conditions mentioned above may result in withdrawal of this clearance and attract
action under the provisions of the Environment (Protection) Act, 1986.
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Specific Conditions:

10.

11.

12.

13.

14.

If in future during the progressive mining this lease area becomes part of cluster i.e. area
equal to or more than 5 ha., limited to B-1 category, then additional conditions based on the
EIA conducted by the concerned lease holders shall be imposed and joint EMP shall be
implemented. The lease holder shall mandatorily follow all the imposed conditions otherwise
it will amount to violation of E.C. conditions. If the certificate related to cluster provided by
the competent authority is found false or incorrect then punitive actions as per the law shall
be initiated against the authority issuing the cluster certificate.

This EC is co-terminus with validity of current mine plan or current lease period whichever is
earlier.

A certificate from Forest Department shall be obtained that no forest land is involved in
mining or as a route and if forest land is involved the project proponent shall obtain forest
clearance and permission of Central and State Government as per the provisions of Forest
(conservation) Act, 1980 and submit before the start of work.

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to their mining activities
and restore the land to a condition which is fit for growth of fodder, flora fauna etc.

Three tier green shelter belt of 7.5m width should be developed on the periphery of mine
lease area. Local and native species should be planted in consultation with
Forest/Horticulture Department/Agriculture University.

Plan for using the mine void for productive use in consultation with local administration and
gram-panchayat.

In compliance to Hon’ble Supreme Court order dated 13/01/2020 in IA no. 158128/2019 and
158129/2019 in Writ petition no. 13029/1985 (MC Mehta Vs GOI and others) anti-smog guns
shall be installed to reduce dust during excavation.

If the proposed project is situated in notified area of ground water extraction, where
creation of new wells for ground water extraction is not allowed, requirement of fresh water
shall be met from alternate water sources other than ground water or legally valid source
and permission from the competent authority shall be obtained to use it.

Project Proponent should submit action plan for carrying out plantation at least @1,000
plants / ha of lease area. In this case, PP should prepare a plan, duly approved either by
Forest Department or Horticulture Department, for planting at least 1,000 plants, either on
government land or community land, within a periphery of 5 km from the boundary of the
lease area along with provision for maintenance for 5 years. Survival of plants should not be
less than the survival rate notified by Uttar Pradesh Forest Department otherwise it will be
treated as violation of EC condition.

At the time of operation, the project proponent will comply with all the guidelines issued by
the Government of India/State Govt./District Administration related to Covid-19.

This environmental clearance does not create or verify any claim of the applicant on the
proposed site/activity.

In case it has been found that the E.C. obtained by providing incorrect information,
submitting that the distance between the two adjoining mines is greater than 500mt. and
the area is less than 05ha, but factually the distance is less than 500 mt, and the mine is
located in the cluster of area equal to or more than 05ha, the E.C issued will stand revoked.
This environmental clearance shall be subject to a valid lease in favor of the project
proponent for the proposed mining proposals. In case, the project proponent does not have
a valid lease, this environmental clearance shall automatically become null and void.

The Environmental clearance will be co-terminus with the mining lease period.
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15.

16.

17.

18.

19.

20.

21.

22.

23.

24.

25.

26.

27.

28.

Explosive cannot be stored on the site. The Project proponent shall take approval from Chief
Controller of Explosive, if applicable for use or storage of explosive or any such materials.

A comprehensive EIA including mining areas within 15 K.M. to assess the impact of the
mining activity on the surrounding area shall be undertaken and a report submitted to this
Authority within one year.

No two pits shall be simultaneously worked i.e. before the first is exhausted and reclamation
work completed, no mineral bearing area shall be worked.

After exhausting the first mine pit and before starting mining operations in the next pit,
reclamation and plantation work in the exhausted pit shall be completed to ensure that
reclamation, forest cover, and vegetation are visible during the first year of mining
operations in the next pit. This process will follow till the last pit is exhausted. Adequate
rehabilitation of mined pit shall be completed before any new ore-bearing area is worked for
expansion.

An adequate buffer zone shall be maintained between two consecutive mineral-bearing
deposits.

The sprinkling of water on haul roads to control dust will be ensured by the project
proponent.

Green belt development shall be carried out considering CPCB guidelines including the
selection of plant species and in consultation with the local DFO / Agriculture Department.
Herbs and shrubs shall also form a part of the afforestation programme besides tree
plantation. The company shall involve local people in the plantation programme. Details of
year-wise afforestation programme including rehabilitation of mined-out area shall be
submitted to the Integrated Regional Office, MoEF&CC, Gol, Lucknow every year.

Blast vibrations study shall be conducted and an observation report submitted to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow and UPPCB within six months. The
report shall also include measures for the prevention of blasting associated impact on nearby
houses and agricultural fields.

Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall
be carried out in the daytime only. The project proponent shall ensure prevention of
displacement of human beings/wild animals/birds etc. and in case any such displacement is
caused due to blasting/mining operation by any chance the project proponent shall take
suitable measures for their rehabilitation and resettlement.

Appropriate arrangement for shelter and drinking water for the mining workers has to be
ensured at the mining site.

Maintenance of village roads used for transportation of minerals isto be done by the
company regularly at its own expenses. The link roads from mining area to main road shall
be constructed as all-weather road with black topping and maintained by the project
proponent.

The surface runoff rain water harvesting/rain water recharge and water conservation
measures will be taken by project proponent in consultation with central /State ground
water Board .The project proponent shall plan and implement collection drain and siltation
basins of adequate size to arrest the silt and sediment flows from the mining area. The
supernatant of the siltation basin and rain water harvested water shall be utilized for
watering the haulage area, roads and green belt development etc.

Status of implementation shall be submitted to the Integrated Regional Office, MoEF&CC,
Gol, Lucknow and UP Pollution Control Board within six months and thereafter every year
from the next consequent year.

The self-environmental audit shall be conducted annually. Every three years third-party
environmental audit shall be carried out.
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29.

30.

31.

32.

33.

34.

35.

36.

37.

38.

Measures for prevention and control of soil erosion and management of silt shall be
undertaken. Protection of dumps against erosion shall be carried out with geotextile matting
or other suitable material, and thick plantations of native trees and shrubs shall be carried
out at the dump slopes. Dumps shall be protected by retaining walls.

Trenches/garland drains shall be constructed at foot of dumps and coco filters installed at
regular intervals to arrest silt from being carried to water bodies. An adequate number of
Check Dams and Gully Plugs shall be constructed across seasonal/perennial nallahs if any
flowing through the ML area and silts arrested. De silting at regular intervals shall be carried
out.

Garland drain of appropriate size, gradient, and length shall be constructed for both mine pit
and waste dump and sump capacity shall be designed keeping 50% safety margin over and
above peak sudden rainfall (based on 50 years data) and maximum discharge in the area
adjoining the mine site. Sump capacity shall also provide an adequate retention period to
allow proper settling of silt material. Sedimentation pits shall be constructed at the corners
of the garland drains and de silted at regular intervals.

Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall
be regularly monitored for contamination and depletion due to mining activity and records
maintained. The monitoring data shall be submitted to the Integrated Regional Office,
MOoEF&CC, Gol, Lucknow and U.P. Pollution Control Board regularly. Further, monitoring
points shall be located between the mine, and drainage in the direction of flow of
groundwater shall be set up and records maintained.

Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly
monitored at locations of nearest human habitation (including schools and other public
amenities located nearest to sources of dust generation as applicable) and records submitted
to the Integrated Regional Office, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board
regularly.

Baseline data for ambient air quality shall be generated and maintained and RSPM level in
ambient air in the nearby human habitation (villages) shall also be monitored along with
other parameters.

Corporate Environmental Responsibility (CER) shall be by the project proponent and the
details of the various heads of expenditure are to be submitted as per the guidelines
provided in the recent CER notification No. 22-65/2017-IA.Ill dated 01/05/2018. Work to be
executed with the installation of five hand pumps for drinking water, solar light in villages of
streets, construction of two numbers of toilets at the primary school with name displayed
and address and details of the beneficiary and gram Pradhan along with phone number,
photographs should be submitted to Directorate as well as to the District Magistrate / Chief
Development officers.

Transportation of minerals shall be done by covering the trucks with tarpaulin or other
suitable mechanisms so that no spillage of mineral/dust takes place.

Occupational health and safety measures for the workers including identification of work-
related health hazards, training on malaria eradication, HIV, and health effects on exposure
to mineral dust, etc. shall be carried out. Periodic monitoring for exposure to respirable
mineral dust on the workers shall be conducted and records maintained including the health
records of the workers. Awareness programmes for workers on the impact of mining on their
health and precautionary measures like the use of personal protective equipment etc. shall
be carried out periodically. A review of the impact of various health measures shall be
conducted followed by follow-up action wherever required.

The project proponent will ensure for employing local people as per requirement, necessary
protection measures around the mine pit and waste dump, and garland drain around the
mine pit and waste dump.
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39.

40.

41.

42.

43.

44,

45.

46.

47.

48.

49.

50.

51.

52.

53.

Topsoil / solid waste shall be stacked properly with proper slope and adequate safeguards
and shall be utilized for backfilling (wherever applicable) for reclamation and rehabilitation
of the mined-out area. Topsoil shall be separately stacked for utilization later for
reclamation and shall not be stacked along with overburden.

Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept
active for long period. The maximum height of the dump shall not exceed 20 m, each stage
shall preferably be of a maximum of 10 m and the overall slope of the dump shall not exceed
35°. The OB dump shall be backfilled. The OB dumps shall be scientifically vegetated with
suitable native species to prevent erosion and surface runoff.

Monitoring and management of rehabilitated areas shall continue until the vegetation
becomes self-sustaining. Compliance status shall be submitted to the Regional Office,
Ministry of Environment & Forests, Gol, Lucknow, and U.P. Pollution Control Board on a six-
monthly basis.

The slope of the mining bench and ultimate pit limit shall be as per the mining scheme
approved by the Indian Bureau of Mines.

Permission for the abstraction of groundwater shall be taken from Central Ground Water
Board. Regular monitoring of ground and surface water sources for level and quality shall be
carried out by establishing a network of existing wells and constructing new piezometers
during the mining operation. The monitoring shall be carried out four times in a year i.e.,
premonsoon (AprilMay), monsoon (August), post-monsoon (November), and winter
(January), and the data thus collected shall be regularly sent to MoEF&CC, Central Ground
Water Authority, and Regional Director, Central Ground Water Board.

The wastewater from the mine shall be treated to conform to the prescribed standards
before discharging into the natural stream. The discharged water from the Tailing Dam, if
any shall be regularly monitored and report submitted to the Integrated Regional Office,
MoEF&CC, Gol, Lucknow, Central Pollution Control Board, and the State Pollution Control
Board.

Hydrogeological study of the area shall be reviewed by the project proponent annually. In
case the adverse effect on groundwater quality and quantity is observed mining shall be
stopped and resumed only after mitigating steps to contain any adverse impact on
groundwater is implemented.

Vehicular emissions shall be kept under control and regularly monitored. Vehicles used for
transportation of minerals and others shall have valid permissions as prescribed under
Central Motor Vehicle Rules, 1989 and its amendments. The vehicles transporting minerals
shall be covered with a tarpaulin or other suitable enclosures so that no dust particles / fine
matters escape during the period of transportation. No overloading of minerals for
transportation shall be committed. The trucks transporting minerals shall not pass through
the wildlife sanctuary if any in the study area.

Prior permission from the Competent Authority shall be obtained for the extraction of
groundwater if any.

A final mine closure plan, along with details of Corpus Fund, shall be submitted to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board 5 years
in advance of final mine closure for approval.

Project Proponent shall explore the possibility of using solar energy where ever possible.
Commitment towards CER has to be followed strictly.

Regular health checkup record of the mineworkers has to be maintained at the site in a
proper register. It should be made available for inspection whenever asked.

Project Proponent has to strictly follow the direction/guidelines issued by MoEF&CC, CPCB,
and other Govt. Agencies from time to time.

The blasting will be done only after getting permission from the Mining Department.
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You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically
deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed
site, this clearance shall automatically deem to be cancelled.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991
along-with their amendments and rules made there under and also any other orders passed by the
Hon'ble Courts of Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this
clearance. The SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions
stipulated are not implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional
environmental conditions or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of
Gazette Notification No. S.0. 1533(E) dated 14/09/2006, as amended and send regular compliance
reports to the authority as prescribed in the aforesaid notification.

Copy, through email, for information and necessary action to —

1. The Principal Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email — soenvups@rediffmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of
India, 3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-
110003 (email — sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integrated Regional Office, Ministry of
Environment, Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj,
Lucknow — 226020 (email — rocz.lko-mef@nic.in)

4. Director, Geology & Mining, Uttar Pradesh, Khanij Bhawan 27/8, Raja Ram Mohan Rai
Marg, Lucknow-226001 (email - dgmupexp@gmail.com)

5. District Magistrate, Mahoba, Uttar Pradesh.

6. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
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COMPLIANCE REPORT
After COMMENCMENT OF LEASE

(1°'Jan 2024 - 30" June 2024)

S.NO |

CONDITIONS

COMPLIANCE STATUS

GENERAL CONDITION

1

This environmental clearance is subject to
allotment of mining lease in favour of
project proponent by District
Administration/Mining Department.

Lease deed was done on 01.01.2022 in
favour of project proponent.

Forest clearance shall be taken by the
proponent as necessary under the law

Not applicable as no forest land involved.

Any addition of the mining area, change of
Khasra numbers, enhancement of capacity,
change in mining technology
modernization and scope of working shall
require prior environmental clearance as
per EIA notification, 2006.

Not applicable as no such changes have
been made.

No change in the calendar plan including
excavation, quantum of mineral and waste
shall be made.

It has been complied. No changes have
been made in calendar plan.

Mining will be carried out as per the
approved mining plan. In case of any
violation of the mining plan, the
Environmental Clearance given by SEIAA
will stand cancelled.

Noted and agreed. Mining activity is done
as per approved mining plan. Copy of
approved mining plan annexed as
Annexure.

Four ambient air quality monitoring
stations shall be established in the core
zone as well as in the buffer zone for
RSPM, SPM, SO, NO, monitoring Location
of the stations should be decided based on
the meteorological data, topographical
features and  environmentally and
ecologically sensitive targets and frequency
of monitoring should be undertaken in
consultation with the State Pollution
Control Board. The monitored data for
criteria pollutants shall be regularly up
loaded on the company's website and also
displayed at website.

Ambient Air monitoring
annexed as Annexure-1.

reports are

Data on ambient air quality (RSPM, SPM,
S0O,, NO,) should be regularly submitted to
the Regional office. MoEF & CC, Gol
Lucknow and the State Pollution Control
Board / Central Pollution Control Board
once in six months.

Ambient Air monitoring
annexed as Annexure-1.

reports are

Ambient air quality at the boundary of the
mine premises shall confirm to the norms
prescribed in MOEF & CC notification no
GSR/826(E) dt. 16.11.09.

Ambient Air monitoring reports are
annexed as Annexure-1. The report was
found within the limits as per prescribed
norms.
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9 Fugitive dust emissions from all the sources | Regular sprinkling of water two times a
shall be controlled regularly, Water | day at haul road, loading and unloading
spraying arrangement on haul roads, | area. Site pictures are annexed for
loading and unloading and at transfer | documentary proof.
points shall be provided and properly
maintained.

10 Measures shall be taken for control of | All the workers are provided with safety
noise levels below 85 dB(A) in the work | equipment’s as per their assigned work
environment.  Workers engaged in | and the project proponent is following all
operations of HEMM. etc. shall be provided | the safety measures and guidelines.
with ear plugs/muffs and health records of
the workers shall be maintained.

11 Industrial waste water (workshop and | This is a building stone mining project. No

waste water from the mine) should be | Industrial waste water such waste water
properly collected, treated so as to | generation is taking place. Water is
conform to the standards prescribed under | consumed for drinking purpose, sprinkling
GSR422 (E) dated 19th May, 1991 and 31st | and plantation only.
December, 1993 or as amended from time
to time. Oil and grease trap shall be
installed before discharge of workshop
effluents.

12 Personnel working in areas shall be | All the workers are provided with safety
provided with protective respiratory | equipment’s as per their assigned work
devices like mask and they shall also be | and the project proponent is following all
imparted adequate training and | the safety measures and guidelines..
information on safety and health aspects.

13 Special measure shall be adopted to | Measures against dust emission:
prevent the nearby settlements from the | Water sprinkling is done on the
impacts of mining activities. roads regularly. This reduces dust emission

further by 75%.

. Covering of material during
transportation on trucks to prevent
spillage of building stone from the trucks.
The trucks are covered by tarpaulin.
Overloading is avoided.

Fortnightly scraping of road in order to
keep the roads almost leveled. This ensure
smooth flow of vehicles and also prevent
spillage.

14 The transportation of the materials shall be | It is being complied.
limited to day hours’ time only.

15 Provision shall be made for the housing the | Mining will be done during the day time (8
labourers within the site with all necessary | hourly), temporary shelters are provided
Infrastructure and facilities such as fuel for | to the labours.
cooking, mobile toilets, safe drinking | There is no provision for housing the
water, medical health care, creche etc. The | laborer’s as they are hired locally but they
housing may be in the form of temporary | are provided with basic facilities of
structures, to be removed after the | drinking water, medical health care,
completion of the project. mobile toilet and créche, etc.

16 A separate Environmental Management | It has been complied.

Cell with suitable qualified personnel shall
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be set-up and under the control of a Senior
Executive, who will report directly to the
Head of the Organization.

17

The Project Proponent shall inform the
Integrated Regional Office, MoEF&CC, Gol,
Lucknow and State Pollution Control Board
regarding the date of financial closures and
final approval of the project by the
concerned authorities and the date of start
of land development work.

It has been complied.

18

The funds earmarked for environmental
protection measures shall be kept in a
separate account and shall not be diverted
for other purposes. The year-wise
expenditure shall be reported to the
Integrated Regional Office, MoEF&CC, Gol,
Lucknow and State Pollution Control Board

It is being complied.

19

The Integrated Regional Office, MoEF & CC,
Gol, Lucknow and State Pollution Control
Board shall monitor compliance of the
stipulated conditions. A complete set of
documents, including Form-1M,
Prefeasibility Report & Mining Plan
Environment Impact Assessment Report,
Environmental Management Plan, Public
hearing and other documents information
should be given to Regional Office of the
MOEF & CC. Gol, Lucknow and State
Pollution Control Board.

It has been complied.

20

A copy of the environmental clearance
shall be submitted by the Project
Proponent to the Heads of the Local
Bodies, Panchayat and Municipal Bodies as
applicable in the matter.

It has been complied.

21

The Project Proponent shall advertise at
least in two local newspapers widely
circulated, one of which shall be in the
vernacular language of the locality
concerned, within 7 days of the issue of the
clearance letter informing that the project
has been accorded environmental
clearance and a copy of the clearance
letter is available with the State Level
Environment Impact Assessment Authority
SEIAA.

It has been complied.

22

The Project Proponent has to submit half
yearly compliance report of the stipulated
prior environmental clearance terms and
conditions in hard and soft copy to the
SEIAA on 1st June and 1st December of
each calendar year.

It is being complied.
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23

The SEIAA may alter/modify the above
conditions or stipulate any further
condition in the interest of environment
protection.

Ok, agreed

24

Concealing factual data or submission of
false fabricated data and failure to comply
with any of the conditions mentioned
above may result in withdrawal of this
clearance and attract action under the
provisions of Environment (Protection) Act,
1986.

No factual data has been fabricated and
concealed and all the conditions
mentioned above have been complied
accordingly.

SPECIFIC

CONDITIONS

1

If in future during the progressive mining
this lease area becomes part of cluster i.e.
area equal to or more than 5 ha., limited
to B-1 category, then additional conditions
based on the EIA conducted by the
concerned lease holders shall be imposed
and joint EMP shall be implemented. The
lease holder shall mandatorily follow all
the imposed conditions otherwise it will
amount to violation of E.C. conditions. If
the certificate related to cluster provided
by the competent authority is found false
or incorrect then punitive actions as per
the law shall be initiated against the
authority issuing the cluster certificate.

Ok, agreed

This EC is co-terminus with validity of
current mine plan or current lease period
whichever is earlier

Ok, agreed

A certificate from Forest Department shall
be obtained that no forest land is involved
in mining or as a route and if forest land is
involved the project proponent shall
obtain forest clearance and permission of
Central and State Government as per the
provisions of Forest (conservation) Act,
1980 and submit before the start of work.

Not applicable.

The mining lease holders shall, after
ceasing mining operations, undertake re-
grassing the mining area and any other
area which may have been disturbed due
to their mining activities and restore the
land to a condition which is fit for growth
of fodder, flora fauna etc.

It will be complied.

Three tier green shelter belt of 7.5m width
should be developed on the periphery of
mine lease area. Local and native species
should be planted in consultation with
Forest/Horticulture Department/

It has been complied. Plantation of trees
are done and regular watering of plants is
being done. Site photos are annexed as
Annexure.




89

Agriculture University.

Plan for using the mine void for productive
use in consultation with local
administration and gram- panchayat

It will be done after lease completion. Pit
will be handed over to the mining
department and then if they agree it can
be used as rain water harvesting pits.

In compliance to Hon’ble Supreme Court
order dated 13/01/2020 in IA no.
158128/2019 and 158129/2019 in Writ
petition no. 13029/1985 (MC Mehta Vs GOI
and others) anti-smog guns shall be
installed to reduce dust during excavation.

It will be complied. Currently water
tankers are used for sprinkling of water on
roads to reduce dust emission. Site
photographs is annexed as Annexure.

If the proposed project is situated in
notified area of ground water extraction,
where creation of new wells for ground
water extraction is not allowed,
requirement of fresh water shall be met
from alternate water sources other than
ground water or legally valid source and
permission from the competent authority
shall be obtained to use it.

Not applicable as water is purchased from
local vendors.

Project Proponent should submit action
plan for carrying out plantation at least
@1,000 plants / ha of lease area. In this
case, PP should prepare a plan, duly
approved either by Forest Department or
Horticulture Department, for planting at
least 1,000 plants, either on government
land or community land, within a
periphery of 5 km from the boundary of
the lease area along with provision for
maintenance for 5 years. Survival of plants
should not be less than the survival rate
notified by Uttar Pradesh Forest
Department otherwise it will be treated as
violation of EC condition.

Plantation of 1000 plants along the haul
road and gram samaj land was done in the
first year and then the dead plants are
replaced every year.

10

At the time of operation, the project
proponent will comply with all the
guidelines issued by the Government of
India/State Govt./District Administration
related to Covid-19.

Ok, agreed

11

This environmental clearance does not
create or verify any claim of the applicant
on the proposed site/activity..

Noted and agreed

12

In case it has been found that the E.C.
obtained by providing incorrect
information, submitting that the distance
between the two adjoining mines is greater
than 500mt. and the area is less than 05ha,
but factually the distance is less than 500
mt, and the mine is located in the cluster of

Noted and agreed
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area equal to or more than 05ha, the E.C
issued will stand revoked.

13

This environmental clearance shall be
subject to a valid lease in favor of the
project proponent for the proposed
mining proposals. In case, the project
proponent does not have a valid lease,
this  environmental clearance shall
automatically become null and void.

Ok, agreed

14

The Environmental clearance will be co-
terminus  with  the mining lease
period/Mining Plan.

Noted and agreed.

15

Explosive cannot be stored on the site.
The Project proponent shall take approval
from Chief Controller of Explosive, if
applicable for use or storage of explosive
or any such materials.

Noted and agreed. Explosive licence is
obtained and copy is annexed as
Annexure.

16

A comprehensive EIA including mining
areas within 15 K.M. to assess the impact
of the mining activity on the surrounding
area shall be undertaken and a report
submitted to this Authority within one
year.

It will be complied.

17

No two pits shall be simultaneously
worked i.e. before the first is exhausted
and reclamation work completed, no
mineral bearing area shall be worked.

Noted and agreed.

18

After exhausting the first mine pit and
before starting mining operations in the
next pit, reclamation and plantation work
in the exhausted pit shall be completed to
ensure that reclamation, forest cover, and
vegetation are visible during the first year
of mining operations in the next pit. This
process will follow till the last pit is
exhausted. Adequate rehabilitation of
mined pit shall be completed before any
new ore-bearing area is worked for
expansion.

It will be complied. Plantation work is
done in all the mined out pits.

19

shall be
consecutive

An adequate buffer zone
maintained between two
mineral-bearing deposits.

It will be complied.

20

The sprinkling of water on haul roads to
control dust will be ensured by the project
proponent.

It is being complied. Water sprinkling is
done on the roads regularly. This reduces
dust emission further by 75%. Site
photographs annexed as Annexure.

21

Green belt development shall be carried
out considering CPCB guidelines including
the selection of plant species and in
consultation with the local DFO [/

It is being complied. Plantation of 1000
plants along the haul road and gram samaj
land was done in the first year and then
the dead plants are replaced every year.
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Agriculture Department. Herbs and shrubs
shall also form a part of the afforestation
programme besides tree plantation. The
company shall involve local people in the
plantation programme. Details of year-
wise afforestation programme including
rehabilitation of mined-out area shall be
submitted to the Integrated Regional
Office, MoEF&CC, Gol, Lucknow every
year.

22

Blast vibrations study shall be conducted
and an observation report submitted to
the Integrated Regional Office, MoEF&CC,
Gol, Lucknow and UPPCB within six
months. The report shall also include
measures for the prevention of blasting
associated impact on nearby houses and
agricultural fields.

It is being complied. Blast Vibration report
annexed as Annexure-3. License for
explosives is annexed as Annexure.

23

Controlled blasting techniques with
sequential blasting shall be adopted. The
blasting shall be carried out in the daytime
only. The project proponent shall ensure
prevention of displacement of human
beings/wild animals/birds etc. and in case
any such displacement is caused due to
blasting/mining operation by any chance
the project proponent shall take suitable
measures for their rehabilitation and
resettlement

It is being complied. Blasting is done as per
approved mine plan requirement with
proper surveillance and monitoring.

24

Appropriate arrangement for shelter and
drinking water for the mining workers has
to be ensured at the mining site.

It is being complied. Workers are provided
with clean drinking water.

25

Maintenance of village roads used for
transportation of minerals is to be done by
the company regularly at its own
expenses. The link roads from mining area
to main road shall be constructed as all-
weather road with black topping and
maintained by the project proponent.

It is being complied. Village roads are
regularly repaired and scraping of mineral
is done.

26

The  surface runoff  rain  water
harvesting/rain water recharge and water
conservation measures will be taken by
project proponent in consultation with
central /State ground water Board .The
project proponent shall plan and
implement collection drain and siltation
basins of adequate size to arrest the silt
and sediment flows from the mining area.
The supernatant of the siltation basin and

Runoff basin will be constructed during
monsoon season to arrest the silt but the
amount of production will be negligible as
the quarry will be non-operational during
monsoon season.
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rain water harvested water shall be
utilized for watering the haulage area,
roads and green belt development etc.

27

Status of implementation shall be
submitted to the Integrated Regional
Office, MoEF&CC, Gol, Lucknow and UP
Pollution Control Board within six months
and thereafter every year from the next
consequent year.

Noted and agreed

28

The self-environmental audit shall be
conducted annually. Every three years
third-party environmental audit shall be
carried out.

Noted and agreed

29

Measures for prevention and control of
soil erosion and management of silt shall
be undertaken. Protection of dumps
against erosion shall be carried out with
geotextile matting or other suitable
material, and thick plantations of native
trees and shrubs shall be carried out at the
dump slopes. Dumps shall be protected by
retaining walls.

It is being complied. Plantation of 1000
plants along the haul road and gram samaj
land was done in the first year and then
the dead plants are replaced every year.

30

Trenches/garland drains shall be
constructed at foot of dumps and coco
filters installed at regular intervals to
arrest silt from being carried to water
bodies. An adequate number of Check
Dams and Gully Plugs shall be constructed
across seasonal/perennial nallahs if any
flowing through the ML area and silts
arrested. De silting at regular intervals
shall be carried out.

It is being complied. Runoff basin will be
constructed during monsoon season to
arrest the silt but the amount of
production will be negligible as the quarry
will be non-operational during monsoon
season.

31

Garland drain of appropriate size,
gradient, and length shall be constructed
for both mine pit and waste dump and
sump capacity shall be designed keeping
50% safety margin over and above peak
sudden rainfall (based on 50 years data)
and maximum discharge in the area
adjoining the mine site. Sump capacity
shall also provide an adequate retention
period to allow proper settling of silt
material. Sedimentation pits shall be
constructed at the corners of the garland
drains and de silted at regular intervals.

It is being complied.

32

Ground and surface water, if any in and
near the core zone (within 5.0 km of the
lease) shall be regularly monitored for
contamination and depletion due to
mining activity and records maintained.

It is being complied. Ground water
Monitoring report annexed as Annexure-1
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The monitoring data shall be submitted to
the Integrated Regional Office, MoEF&CC,
Gol, Lucknow and U.P. Pollution Control
Board regularly. Further, monitoring
points shall be located between the mine,
and drainage in the direction of flow of
groundwater shall be set up and records
maintained.

33 Fugitive dust generation shall be | Measures against fugitive dust emission:
controlled. Fugitive dust emission shall be | Water sprinkling is done on the
regularly monitored at locations of nearest | roads regularly. This reduces dust emission
human habitation (including schools and | further by 75%.
other public amenities located nearest to | * Covering of material during
sources of dust generation as applicable) | transportation on trucks to prevent
and records submitted to the Integrated | spillage of building stone from the trucks.
Regional Office, MoEF&CC, Gol, Lucknow | The trucks are covered by tarpaulin.
and U.P. Pollution Control Board regularly. Overloading shall be avoided.

Fortnightly scraping of road in order to
keep the roads almost leveled. This ensure
smooth flow of vehicles and also prevent
spillage.

34 Baseline data for ambient air quality shall | Ambient Air monitoring reports are
be generated and maintained and RSPM | annexed as Annexure-1.
level in ambient air in the nearby human
habitation (villages) shall also be
monitored along with other parameters.

35 | Corporate Environmental Responsibility | Itis being complied.

(CER) shall be by the project proponent
and the details of the various heads of
expenditure are to be submitted as per
the guidelines provided in the recent CER
notification No. 22-65/2017-IA.lll dated
01/05/2018. Work to be executed with
the installation of five hand pumps for
drinking water, solar light in villages of
streets, construction of two numbers of
toilets at the primary school with name
displayed and address and details of the
beneficiary and gram Pradhan along with
phone number, photographs should be
submitted to Directorate as well as to the
District Magistrate / Chief Development
offices.

36 Transportation of minerals shall be done | It is being complied. Covering of material
by covering the trucks with tarpaulin or | during transportation on trucks to prevent
other suitable mechanisms so that no | spillage of building stone from the trucks.
spillage of mineral/dust takes place. The trucks shall be covered by tarpaulin.

Overloading shall be avoided.

37 Occupational health and safety measures | It is being complied.

for the workers including identification of
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work-related health hazards, training on
malaria eradication, HIV, and health
effects on exposure to mineral dust, etc.
shall be carried out. Periodic monitoring
for exposure to respirable mineral dust on
the workers shall be conducted and
records maintained including the health
records of the workers. Awareness
programmes for workers on the impact of
mining on their health and precautionary
measures like the use of personal
protective equipment etc. shall be carried
out periodically. A review of the impact of
various health measures shall be
conducted followed by follow-up action
wherever required.

38

The project proponent will ensure for
employing local people as per
requirement, necessary protection
measures around the mine pit and waste
dump, and garland drain around the mine
pit and waste dump.

It is being complied. Local labours are
hired for mining activity. Mined out pits
are reclaimed after excavation and
plantation will be done.

39

Topsoil / solid waste shall be stacked
properly with proper slope and adequate
safeguards and shall be utilized for
backfilling (wherever applicable) for
reclamation and rehabilitation of the
mined-out area. Topsoil shall be
separately stacked for utilization later for
reclamation and shall not be stacked along
with overburden.

It is being complied.

40

Overburden (OB) shall be stacked at the
earmarked dump site(s) only and shall not
be kept active for long period. The
maximum height of the dump shall not
exceed 20 m, each stage shall preferably
be of a maximum of 10 m and the overall
slope of the dump shall not exceed 35o0.
The OB dump shall be backfilled. The OB
dumps shall be scientifically vegetated
with suitable native species to prevent
erosion and surface runoff.

Not applicable as no overburden present
at site.

41

Monitoring and management of
rehabilitated areas shall continue until the
vegetation becomes self-sustaining.
Compliance status shall be submitted to
the Regional Office, Ministry of
Environment & Forests, Gol, Lucknow, and
U.P. Pollution Control Board on a six-
monthly basis.

It will be complied.
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42

The slope of the mining bench and
ultimate pit limit shall be as per the mining
scheme approved by the Indian Bureau of
Mines.

It is being complied. Mining is done as per
approved mine plan.

43

Permission for the abstraction of
groundwater shall be taken from Central
Ground Water Board. Regular monitoring
of ground and surface water sources for
level and quality shall be carried out by
establishing a network of existing wells
and constructing new piezometers during
the mining operation. The monitoring shall
be carried out four times in a year i.e.,
premonsoon (AprilMay), monsoon
(August), post-monsoon (November), and
winter (January), and the data thus
collected shall be regularly sent to
MoOEF&CC, Central Ground Water
Authority, and Regional Director, Central
Ground Water Board.

Not applicable as water will be procured
from local vendor.

44

The wastewater from the mine shall be
treated to conform to the prescribed
standards before discharging into the
natural stream. The discharged water
from the Tailing Dam, if any shall be
regularly monitored and report submitted
to the Integrated Regional Office,
MOoEF&CC, Gol, Lucknow, Central Pollution
Control Board, and the State Pollution
Control Board.

Not applicable as no waste water
generated from the mine.

45

Hydrogeological study of the area shall be
reviewed by the project proponent
annually. In case the adverse effect on
groundwater quality and quantity is
observed mining shall be stopped and
resumed only after mitigating steps to
contain any adverse impact on
groundwater is implemented.

It will be complied.

46

Vehicular emissions shall be kept under
control and regularly monitored. Vehicles
used for transportation of minerals and
others shall have valid permissions as
prescribed under Central Motor Vehicle
Rules, 1989 and its amendments. The
vehicles transporting minerals shall be
covered with a tarpaulin or other suitable
enclosures so that no dust particles / fine
matters escape during the period of
transportation. No overloading of minerals
for transportation shall be committed. The

Measures against fugitive dust emission:
Water sprinkling is done on the roads
regularly. This reduces dust emission
further by 75%.

Covering of material during transportation
on trucks to prevent spillage of building
stone from the trucks. The trucks are
covered by tarpaulin. Overloading shall be
avoided.

Fortnightly scraping of road in order to
keep the roads almost leveled. This ensure
smooth flow of vehicles and also prevent
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trucks transporting minerals shall not pass
through the wildlife sanctuary if any in the
study area.

spillage.

47

Prior permission from the Competent
Authority shall be obtained for the
extraction of groundwater if any.

Not applicable as no abstraction done.
Water is procured from local vendor.

48

A final mine closure plan, along with
details of Corpus Fund, shall be submitted
to the Integrated Regional Office,
MoEF&CC, Gol, Lucknow and U.P.
Pollution Control Board 5 years in advance
of final mine closure for approval.

Mine closure plan has been submitted to
the mining department and will be
followed as per approved mining plan.

49

Project Proponent shall explore the
possibility of using solar energy where
ever possible

Noted and agreed.

50

Commitment towards CER has to be
followed strictly.

It is being complied.

51

Regular health checkup record of the
mineworkers has to be maintained at the
site in a proper register. It should be made
available for inspection whenever asked.

It is being complied.

52

Project Proponent has to strictly follow
the direction/guidelines issued by
MOoEF&CC, CPCB, and other Govt. Agencies
from time to time.

Noted and agreed.

53

The blasting will be done only after getting
permission from the Mining Department.

It is being complied.
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ANNEXURE-1
MONITORING REPORTS



Sample Code No.: PTL-AA-5

Issue To-

0

PRAVAYU TESH#G LABORATORY LLP

Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P.
Mobile No. : 9452319886, 7905923302, E-mail : ptl. il o
GSTIN : 09ABCFP7334F126 ol e

AN ISO 9001:2015 CERTIFIED & NABL ACCREDITED LABORATORY

TEST REPORT

Report No.: AAQ-21062024-50

Cert.No. TC-12468

Issue Date21.06.2024

M/S EKTA CONSTRUCTION Proposed Building Stone (Khanda Boulder, Ballast (Gitti) Araji

No-288( Khand No-03) Area:0.809 Ha,VilIage:Majhol,Tehsil:Charkhari, District: Mahoba,State: UP.

Format No, PTL/SE/33A

Sample plan / Procedure No.: PTL-P-16 Environment Condition : Weather Clear

Type of Sample: Air Ambient quality Sample Drawn by: PTL Team

Average Flow Rate of SPM 1.2 Average Flow Rate of Gases 0.5

(m’/min.): (Ipm):

Sample Drawn on 15.06.2024 - Sample Received : 16.06.2024

16.06.2024

Sample Quantity: 30 ml Analysis Duration: 16.06.2024 —

19.062024
| Sampling Location: AQ1-Majhol Ambient Temperature : 42°C B

Sampling Instruments Used: Respirable Dust Sampler with Gaseous Attac

Test Results:

hment & PM; s Sampler

S.No | Parameter ‘ Units | Results | Test Method used Limit as per CPCB j
I PM, s ug/m' | 43.52 | IS 5182 (Part 24):2019 60 pg/m’
2. PM o ue/m’ | 80.25 | IS 5182 (PART-23) 2006, RA: 2017 100 pg/m’
3 S0, pg/m’ | 14.60 | IS—5182 (PART-2) 2001, RA: 2017 | 80 pg/m’

li NO, ngm’ | 2421 | 1S—5182 (PART-6) 2006, RA: 2017 | 80 pg/m’ o
NOTE

1. The results given above are related to the tested sample. for various parameters, as

sampling. The customer asked for the above tests only.

2. The test samples will be disposed off after 15

specified by the customer.

Checked by
e

51

observed at the time of

days from the date of issue of test report, unless until

For Pravayu Testing Laboratory LLP

Pramod :K;u mar Tiwari

Quality Manager

(Authorized Signatory)

End of Report



&)

\ PRAVAYU TESTIN®LABORATORY LLP ‘ff’jé%

i Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P. ‘g(
& Mobile No. : 9452319886, 7905923302, E-mail : p“-é’n\‘@gmail_co,n (UP) ( / 3
Cert.No. TC-12468

GSTIN : 09ABCFP7334F1Z6
s ool AN ISO 9001:2015 CERTIFIED & NABL ACCREDITED LABORATORY

TEST REPORT

Sample Code No.: PTL-AA-51  Report No.: AAQ-21062024-51 Issue Date21.06.2024

Issue To- M/S EKTA CONSTRUCTION Proposed Building Stone (Khanda Boulder, Ballast (Gitti) Araji
No-288( Khand No-03) Area:0.809 Ha,Village: Majhol,Tehsil: Charkhari, District: Mahoba,State: UP.

Format No. PTL/SE/33A

| Sample plan / Procedure No.: PTL-P-16 Environment Condition : Weather Clear
Type of Sample: Air Ambient quality Sample Drawn by: PTL Team
Average Flow Rate of SPM 12 Average Flow Rate of Gases 0.5
(m’/min.): (Ipm):
Sample Drawn on 15.06.2024 - Sample Received : 16.06.2024
16.06.2024
Sample Quantity: 30 ml Analysis Duration: 16.06.2024 —
| 19.062024
| Sampling Location: AQ2-Charkhari Ambient Temperature : 42°C

Sampling Instruments Used: Respirable Dust Sampler with Gaseous Attachment & PM, 5 Sampler
Test Results:

| S.No | Parameter Units | Results | Test Method used Limit as per CPCB 4‘
L. PM, 5 ug/m’ | 42.52 | IS 5182 (Part 24):2019 60 pg/m’ '
2. PMyg pg/m’ | 8021 | IS—5182 (PART-23) 2006, RA: 2017 | 100 pg/m’

3. SO, pg/m® | 13.60 | IS— 5182 (PART-2) 2001, RA: 2017 | 80 pg/m’ =
4. NO, pg/m’ | 2221 | IS 5182 (PART-6) 2006, RA: 2017 80 pg/m’
NOTE:

1. The results given above are related to the tested sample, for various parameters, as observed at the time of
sampling. The customer asked for the above tests only.
2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until
specified by the customer.
’Fhecked by
Ve For Pravayu Testing Laboratory LLP
N ?' Y g
Pramod Kumar Tiwari
Quality Manager
(Authorized Signatory)
End of Report



e PRAVAYU TESTIRG LABORATORY LLP
g ;Ig::| :I?N?JO gggg?gggg (;I;ghigat, Matiyari, Chinhat, Lucknow-226028 (U.P.) [(@é
Mgite e, - Szl 70 5923302, E-mail : ptl.env@gmail.com =
PRAVAYU 77\

e AN ISO 9001:2015 CERTIFIED & NABL ACCREDITED LABORATORY Cert.No. TC-12468

TEST REPORT

Sample Code No.: PTL-AA-52  Report No.: AAQ-21062024-52 Issue Date21.06.2024

Issue To- M/S EKTA CONSTRUCTION Proposed Building Stone (Khanda Boulder, Ballast (Gitti) Araji
No-288( Khand No-03) Area:0.809 Ha,Village: Majhol, Tehsil: Charkhari, District: Mahoba,State: UP.

Format No. PTL/SF/33A

Sample plan / Procedure No.: PTL-P-16 Environment Condition : Weather Clear 1
Type of Sample: Air Ambient quality Sample Drawn by: PTL Team T
Average Flow Rate of SPM 1.2 Average Flow Rate of Gases 0.5
(m*/min.): (Ipm):
Sample Drawn on 15.06.2024 - Sample Received : 16.06.2024
16.06.2024
Sample Quantity: 30 ml Analysis Duration: 16.06.2024 —
19.062024
Sampling Location: AQ3- Imaliya Dang Ambient Temperature : 42°C

Sampling Instruments Used: Respirable Dust Sampler with Gaseous Attachment & PM, s Sampler
Test Results:

S.No | Parameter Units | Results | Test Method used Limit as per CPCB
i PM, 5 pg/m | 41.82 | IS 5182 (Part 24):2019 60 pg/m’
2. PMyo pg/m’ | 81.21 IS — 5182 (PART-23) 2006, RA: 2017 | 100 pg/m’
3. SO, pg/m’ | 13.72 IS — 5182 (PART-2) 2001, RA: 2017 | 80 ng/m’
4. NO, ug/m® | 22.19 | IS—5182 (PART-6) 2006, RA: 20 17 | 80 pg/m’ ]
NOTE:

1. The results given above are related to the tested sample, for various parameters, as observed at the time of
sampling. The customer asked for the above tests only.

2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until
specified by the customer.

hecked by
W A For Pravayu Testing Laboratory LLP
Y5 T
Pramod Kumar Tiwari
Quality Manager

(Authorized Signatory)
—————  EndofReport



Bl 2 AN 1SO 9001:2015 CERTIFIED & NABL ACCREDITED LABORATORY

% PRAVAYU TESTIRG LABORATORY LLP

Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U

; 1 1 ¥ | ¥ i -P')
Mobile No. : 9452319886, 7905923302, E-mail : ptl i i
g GSTIN : 09ABCFP7334F 126 et

Cert.No. TC-1 2468

TEST REPORT

Sample Code No.: PTL-AA-53  Report No.: AAQ-21062024-53 Issue Date21.06.2024

Issue To- M/S EKTA CONSTRUCTION Proposed Building Stone (Khanda Boulder, Ballast (Gitti) Araji
No-288( Khand No-03) Area:0.809 Ha,Village: Majhol,Tehsil: Charkhari, District: Mahoba,State: uP.

Format No. PTL/SF/33A

Sample plan / Procedure No.: PTL-P-16 Environment Condition : Weather Clear

Type of Sample: Air Ambient quality Sample Drawn by: PTL Team

Average Flow Rate of SPM 1.2 Average Flow Rate of Gases 0.5

(m’/min.): (Ipm):

Sample Drawn on 15.06.2024 - Sample Received : 16.06.2024

16.06.2024

Sample Quantity: 30 ml Analysis Duration: 16.06.2024 -
19.062024

Sampling Location: AQ4- Nausara Ambient Temperature : 42°C

Sampling Instruments Used: Respirable Dust Sampler with Gaseous Attachment & PM, s Sampler
Test Results:

S.No | Parameter Units | Results | Test Method used Limit as per CPCB
1. PM, 5 pg/m’ | 41.67 | 1S 5182 (Part 24):2019 60 pg/m’

2. PMy, ngm® | 81.03 | IS - 5182 (PART-23) 2006, RA: 2017 100 pg/m’

3. SO, ng/m® | 13.78 | IS—5182 (PART-2) 2001, RA: 2017 | 80 pg/m’

4. NO, pgm’ | 21.92 | IS—5182 (PART-6) 2006, RA: 2017 80 pg/m’

NOTE:

1. The results given above are related to the tested sample, for various parameters, as observed at the time of
sampling. The customer asked for the above tests only.

2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until
specified by the customer.

Chiecked by
v For Pravayu Testing Laboratory LLP
%
Pramod Kumar Tiwari
Quality Manager
(Authorized Signatory)

End of Report



PRAVAYU TESTINGZLABORATORY LLP

Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Luckno

' - ) : . 226028 (U.P)
Mobile No. - 9452319886, 7005923302, E-mail - ptl.env@gmal
GSTIN : 09ABCFP7334F126 Sk i v

AN ISO 9001:2015 CERTIFIED & NABL ACCREDITED LABORATORY

Cert.No. TC-12468

TEST REPORT
Format No. PTL/SF/33N
Sample Code No. PTL/NQ/54 Report No. NQ21062024-54
Environment Weather Clear Issue Date 21.06.2024
Condition
Sample Drawn by PTL Team Condition of the Sample Ok
Emple Drawn on 15.06.2024 -16.06.2024 | Nature of Sample Ambient Noise Quality
Sample Received on 16.06.2024 Ambient Temperature 42°C
Sampling Location At Project Site Client’s Name & Address | M/S EKTA CONSTRUCTION
Proposed ~ Building ~ Stone
(Khanda  Boulder, Ballast

(Gitti) Araji No-288( Khand
No-03)

Area:0.809Ha,Village:Majhol, T
ehsil:Charkhari, District:
Mahoba,State: UP. B

Test Result
S. No Noise Level | Observed Values Observed Values | Averagein Limiting value in
T dB(A) (Max) (Min.) dB(A) dB(A)
| Day (Ld) 72.0 69.0 62.5 65
) Night (Ln) 62.0 43.0 52.6 55
Standards of Noise Level
S. No. Category of Area Day dB (A) Night dB (A) Test Method
1. Commercial Area 65 55 15:9989-1981 .-
|
NOTE:

L.

2.

The results given above are related to the tested sample as received for various parameters, 45 observed at the time of sampling. The
customer asked for the above tests only.

The test samples will be disposed off after |

hecked by

D
e

End of Report

5 days from the date of issue of test report, unless until specilied by the customer.

For Pravayu Testing Labg_ratory LLE

Pramod Kurnar Tiwari
Quality Manager
(Authorized Signatory)



PRAVAYU TESTINGLABORATORY LLP

Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P.)
Mobile No. : 9452319886, 7905923302, E-mail : ptl.env@gmail.com
GSTIN : 09ABCFP7334F 126

PRAVAYU AN SO 9001:2015 CERTIFIED & NABLACCREDITED LABORATORY  Gert.No. TC-12468

&

TESTING LABORATORY LLP.

TEST REPORT
Format No. PTL/SF/33W
Sample Code No. PTL/WS/168 Report No. WS21062024-168
Sample Code Given By Client | None Issue Date 21/06/2024
Sample Drawn by PTLTeam Condition of the Sample Sealed
Sample Drawn on 15.06.2024 Nature of Sample Surface Water
Sample Received on 16/06/2024 Test Duration 16/06/2024-19/06/2024
Sampling Location Near Project Site Client’s Name & Address M/S EKTA CONSTRUCTION Proposed
:amplr'Qu:)nlityed . 2 liter Building Stone (Khanda Boulder, Ballast
ampling Procedure No. | PTL/P/33 (Gitti) Araji No-288( Khand No-03)
Area:0.809Ha, Village:Majhol, Tehsil:Ch
arkhari, District: Mahoba,State: UP.
S. Parameter Units Result Surface Water Standards
No Tested Test protocol
A* Bﬁ C* D* E*
1 | pH Value - 7.88 6585 | 6585 | 6585 | 6585 | 65- | APHA-23 rd Edition 4500 H +, B: 2017
8.5
2 | Electrical ps/cm 324.8 - - - 1000 250 | APHA - 23rd EDITION 2510 B: 2017
Conductivity 0
3 | Color Hazen <5.0 - 10 300 2 - APHA -23rd EDITION 2120 B: 2017
units
4 | Turbidity NTU 0.5 e - - = - APHA -23rd EDITION 2130 B: 2017
5 | Odour Hazen | Agreeable Un- - - - - APHA — 23 rd Edition 2150 B: 2017
objectio
3 nable
6 | Total Dissolve mg/L 221.0 500 - 1500 - 210 | APHA - 23rd EDITION 2540-C:2017
Solid 0
7 | Total Suspended | mg/L 12.0 - - - - - APHA - 23 rd Edition 2540 D: 2017
Solid
8 | Total Solids mg/L 233.0 . - - - - APHA -23 rd Edition 2540-B,: 2017
9 | Total hardness mg/L 114.0 300 - - - - APHA - 23rd EDITION 2340-C: 2017
as CaCO3
10 | Calcium as Ca mg/L 24.04 80.10 - - - - APHA - 23rd EDITION 3500 Ca- B:
2017
11 | Magnisium as mg/L 13.12 24.28 - - . - APHA - 23rd EDITION 3500-Mg B:
Mg 2017
12 | Manganese mg/L 1.24 0.5 - - - B APHA -23 rd Edition 3500 Mn -B, :
2017
13 | Alkalinity as mg/L 108.0 - - - - - APHA - 23rd EDITION 2320 B: 2017
CaCO3
14 | ChloridesasCL™ | mg/L 4.99 250p - 600 - 600 | APHA - 23rd EDITION 4500 Cl B: 2017
15 | Sulphateas Sos™ ™ | mg/L 21.85 400 - 400 = 100 | APHA - 23rd EDITION 4500 -504 - E:
0 2017
16 | Nitrate as NO3 mg/L 2.88 20 = 50 - - 1§3025 (Part 34) 1988 : 2003
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17 | Iron as Fe mg/L 0.2 03 - - 50 - APHA - 23rd EDITION 3500 B-Fe: 2017

18 | Potassium mg/L 1.88 - - - - - APHA -23 rd Edition 3500 K -B: 2017

19 | Sodium mg/L 15.88 # - - - = APHA -23 rd Edition 3500 Na -A: 2017
Fluoride as F° mg/L 0.59 1.5 1.5 1.5 - - APHA -23rd EDITION 4500 F - D:

20 2017

21 | Ammonical mg/L BDL - - - - - APHA- 23 rd Edition 4500 NH3-F
Nitrogen 2017

22 | Free Residual mg/L BDL - - - - - APHA - 23 rd Edition 4500-B: 2017
Chlorine

23 | Total Chromium mg/L BDL 0.01 - 0.01 s = 1S 3025 (Part 52): 2003

24 | COD (mg/l) 3.49 - . - = = APHA - 23rd EDITION 5220 B 2017

25 | BOD (mg/1) 0.8 2 3 3 - . IS- 3025 (Part 44) : 1993: 2009

26 | Dissolved Oxygen mg/L 6.5 6 5 4 3 APHA -23 rd Edition 4500 OC : 2017

27 | OIL&GREASE (mg/1) 0.1 - - 0.1 0.1 - 5520 B - 23rd EDITION APHA 2017

A* - Drinking water without conventional treatment but after disinfection.

B* - Water for outdoor bathing.

C* - Drinking water with conventional treatment followed by disinfection.

D* - Water for fish culture and wild life propagation.

E* - Water for irrigation, industrial cooling and controlled waste disposal. (Unobj = Unobjectionable.

NOTE:
1. The results given above are related to the tested sample as received for various parameters, as observed at
the time of sampling. The customer asked for the above tests only.
2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until
specified by the customer.

Checked by

(Y WV‘. 2 f«\ For Pravayu Testing Laboratory LLP

Pramod Kumar Tiwari
Quality Manager
(Authorized Signatory)

End of Report

PRAVAYU TESTING LABORATORY LLP




PRAVAYU TESTIR@ LABORATORY LLP

i iyari, Chi cknow-226028 (U.P.)
t No. 60, Kanchanpur, Chinhat, Matiyari, Cblnhat, Lu :
:!IgbirlioNo. : 9452319886, 7905923302, E-mail : ptl.env@gmail.com :
GSTIN : 09ABCFP7334F 126 AT
PRAVAYU AN IS0 9001:2015 CERTIFIED & NABL ACCREDITED LABORATORY  Cert.No. TC-12468

TEST REPORT
Format No, PTL/SF/33W
Sample Code No. PTL/WS/169 Report No, WS21062024-169
Sample Code Given By Client | None Issue Date 21/06/2024
Sample Drawn by PTLTeam Condition of the Sample Sealed
Sample Drawn on 15/06/2024 [ Nature of Sample Ground Water
Sample Received on 16/06/2024 Test Duration 16/06/2024-19/06/2024
Sampling Location Near Project Site Client’s Name & Address M/S EKTA CONSTRUCTION Proposed
ga"w;_e Q;a"'itz 5 ; T“fE; A Building Stone (Khanda Boulder, Ballast
i /¥ (Gitti) Araji No-288( Khand No-03)
1 Area:0.809Ha, Village:Majhol, Tehsil:Ch
‘ arkhari, District: Mahoba,State: UP. |
S. Parameter Tested Units Result | Desirable Maximum permisible
No. limits limits ] Test protocol
(is 10500:2012) Second revision
-_1 pH Value - 7.28 6.5-8.50 No Relaxation APHA -23 rd Edition 4500 H + B: 2017
2 | Electrical us/cm 523.7 - - APHA - 23rd EDITION 2510 B; 2017
Conductivity
3 Color Hazen <5.0 5.0 - APHA -23rd EDITION 2120 B: 2017
units
4 Turbidity NTU 0.01 1.00 5.0 APHA -23rd EDITION 2130 B: 2017
5 | Total Dissolve mg/L 320.0 500 2000 APHA - 23rd EDITION 2540-C:2017
Solid
6 | Total Suspended mg/L BDL - - APHA - 23 rd Edition 2540 D: 2017
Solid
7 | Total Solids mg/L 320.0 500 2000 APHA -23 rd Edition 2540-B,: 2017 1
8 | Total hardness as mg/L 180.0 200.0 600.0 APHA - 23rd EDITION 2340-C: 2017
CaCOz
9 Calcium as Ca mg/L 40.08 75.0 200.0 APHA - 23rd EDITION 3500 Ca- B: 2017
10 | Magnesium as Mg mg/L 19.28 30 No Relaxation APHA - 23rd EDITION 3500-Mg B: 2017
11 | Manganese mg/L BDL 0.1 0.3 APHA -23 rd Edition 3500 Mn -B, : 2017
12 | Alkalinity as CaCOs mg/L 176.0 200.0 600.0 APHA - 23rd EDITION 2320 B: 2017
13 | Chlorides as CL- mg/L 22,99 250.0 1000.0 APHA - 23rd EDITION 4500 CI B: 2017 j
14 | Sulphate as Soq™- mg/L 25.12 200.0 400.0 APHA - 23rd EDITION 4500 -S04 - E: 2017
15 | Nitrate as NO3 mg/L 6.36 45.0 No Relaxation 153025 (Part 34) 1988 : 2003
16 | Iron as Fe mg/L 0.16 0.3 No Relaxation APHA - 23rd EDITION 3500 B-Fe: 2017
17 | Potassium mg/L 3.86 - - APHA -23 rd Edition 3500 K -B: 2017
18 | Sodium mg/L 18.72 - - APHA -23 rd Edition 3500 Na -A: 2017
19 | Fluoride as F~ mg/L 0.89 1.0 1.5 | APHA - 23rd EDITION 4500 F - D: 2017
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20 | Free Residual mg/L BDL 0.2 1.0 APHA - 23 rd Edition 4500-B: 2017 j
Chlorine
[ 21 | Total Chromium mg/L BDL 0.05 No Relaxation 1S 3025 (Part 52): 2003
NOTE:

I. The results given above are related to the tested sample as received for various parameters, as observed at

the time of sampling. The customer asked for the above tests only.
2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until

specified by the customer.

Checked by
J \V“ \ﬂ{/\ For Pravayu Testing Laboratory LLP

Pramod Kumar Tiwari
Quality Manager
(Authorized Signatory)

—— End of Report

PRAVAYU TESTING LABORATORY LLP



PRAVAYU TESTING LABORATORY LLP

1 1 1 il 2 { )
1 p @g

PRAVAYU  Anis0 9001:
9001:2015 CERTIFIED & NABL ACCR = %
TESTING LABORATORY LLP, CCREDITED LABORATORY Cert.No. TC-12468
SOIL TEST REPORT
Format No. PTL/SF/33S
[ SampleNo. PTL/SQ/21

Name &Address of the Customer

M/S EKTA CONSTRUCTION Proposed Building Stone (Khanda
Roulder, Ballast (Gitti) Araji No-288( Khand No-03)
Area:O,BD‘)l-Ia,VilIage:Majhnl,TchsiI:Charkhari. District: Mahoba,State:

=

UP.
Date of Sampling 15/06/2024
Date of Receipt 16/06/2024

Sample Description

Agriculture Soil

Sample Condition OK

Start Date of Analysis 16/06/2024
End Date of Analysis 19/06/2024
Date of Reporting 21/06/2024

Sampling Location

Near Project Site

Sample Submitted by

PTL Team

Environmental Condition atLab

Temp. 28 °C Humidity 50+ 10 %

Ref. of SamplingProcedure No.

i

PTL-P-16

TEST RESULTS
[ o _ R
Sl. No. Parameter Units of Measurements Value Protocol
1. pH - 8.73 1S-2720 (Part 26): 1987
2, Conductivity ps/em 396.28 15-14767:2000
3, Organic Matter % 2.98 15-2720 (Part 22): 1972
4. Moisture (Water % 15-2720 (Part 11):1982
5.5
Content)
5. Water holding % 320 1S - 14765 : 2000
capacity (WHC) >
6. Nitrogen as N % 12.0 IS - 14684: 1999 |
T Potassium as k mg/ kg 165.0 IS - 9497: 1980
8. Sodium Kg/ha 152.0 1S - 9497: 1980
9. | CEC (Cation Meg/100g, 15 -2720 (Part24): 1976
. 14.5
Exchange Capacity)
Checked by
Y “"\;’{lf For Pravayu Testing Laboratory LLP
& B
<]
Pramod Kumar Tiwari
Quality Manager
(Authorized Signatory)

End of Report
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ANNEXURE-2
SITE PHOTOGRAPHS
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ANNEXURE-3
IKRARANAMA AND EXPLOSIVE LICENSE
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10 | T T | raceR 2024 (08%) | 01.10.2024 537, 60000 B
11 | oot ad | Fowex 2024 (08%) | 01.11.2024 5:371500100 |
12 | g ad | fRwwr 2024 (08%) | 01.12.2024 5,37,600.00
T‘ﬂq af ¥ 49 feva 9 geRREy o1 anr 67,20,000.00
:g veemay 4y fea we &g Rify g fbga e=wi (%0
1 | o af | ot 2025 (12%) | 01.01.2025 5,06,400,00
2 | wef ad | wxad 2025 (08%) | 01.02.2025 5,37,600.00
3 | =gl af | = 2025 (08%) | 01032025 5,37,600.00
4 | =g a9 | onidl 2025 (08%) | 01.04.2025 5,37,600.00
5 | =gy 99 | 73 2025  (08%) | 01.05.2025 5,37,600.00
6 7-@5 ayd | 9 2025  (08%) 01.06.2025 5,37,600.00
7 | =g @8 | qons 2025 (08%) | 01.07.2025 5,37,600.00
8 | =gy @y | 3rTed 2025 (08%) | 01.08.2025 5,37,600.00
9 | =g ay | Rowax 2025 (08%) | 01.09.2025 5,37,600.00
10 | =l a§ | araca¥ 2025 (08%) | 01.10.2025 5,37,600.00
11 | =q9 99 | FarR 2025 (08%) 01.11.2025 5,37,600.00
12 | =g 99 | fewwr 2025 (08%) | 01122025 5,37,600.00
Tl a¥ ¥ °F [ B e a1 an 67,20,000.00
%0 | Yccmy 9 foea A8 2 faf 37 Topea BRI (90 )
30
1 | dem ad | s 2026 (12%) | 01.01.2026 8,06,400.00
2 | TuA 9 | WA 2026 (08%) 01.02.2026 5,37,600.00
3 | g=a a8 | W 2026 (08%) .. | 01032026 5,37,600.00
4 | = ad | g 2026 {06%) - |, 01.04.2026 5,37,600.00 i\
5 | wem ay | A% 2026 (08%) 01.05.2026 5,37,600.00
6 | d=H a9 | Of 2026 (08%) 01.06.2026 5,37,600.00 4\
7 | wam ¥ | S[eis 2026 (08%) ® 0107,2026 ' 5,37,600.00
g | uwH a¥ | IR 2026 (08} *1" 01.082026 - | 5,37,600.00
9 q*em_a"ﬁ’ Ry 2026-(08%) | 01092026 | - 5,37,600.00
0 | v A |TardgaR 2026°(08%) | 01102026 5,37,600.00 I
1 | SR e | Ay 2026 (08%) | 01412026 |7 5,37,600.00 \
T | dm ad | fewER 2026 (08%) 01122028 5,37,600.00 |
o a9 od feed Bl IR @ A, 67,20,000.00 |

Sl 1 @/ Ve R
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__?.._
®0 | dceEy
o | S RwaE S R T —
1 | weraw | Sl 2027 (12%) | 01012027 B0 4000
2 | wolad | ovadl 2027 (08%) | 01022027 5'37'500'00
8 | waa | w2027 (08%) | o01.03:2027 e
4 | wor | e 2027 [06%) | oroda0 5375090
o | worad | W 2027 (08%) | otoseoer 537 60000
6 | BAT T | 92027 (8% | 01062027 5.37 60000
7 | ®orad | S 2027 (08%) | 01072007 5,37,600.00 |
g vl ay SR 2027 (03%) 01.08.2027 5,37,600.00 _l
o | oty | R 2027 ©08%) | 01092027 5,37,600.00 1
10 | wor Ay | aEewR 2027 (08%) | 01102027 5,37,600.00
M | Bal A | 79wR 2027 (08%) | 01412027 5,37,600.00
12 | ®ol 9 | Rwwr 2027 (08%) | 01.12.2027 5,37,600.00
©OI a4 H ¥ fhvd 9 eeRRmET @1 A 67,20,000.00 I
f;g ey <7 e w8 <7 faf 27 fdva g=RIfr (W0 %) J
1 | WIAr 94 | ST 2028 (12%) | 01.01.2028 8,06,400.00 \
2 | WIdr 99 | wRad 2028 (08%) | 01.02.2028 5,37,600.00 |
3 | @ af | A 2028 (08%) 01.03.2028 5,37,600.00 |
4 | @i a¥ | et 2028 (08%) | 01.04.2028 5,37,600.00 |
5 | OWE 99 | Ag 2028 (08%) 01.05.2028 5,37,600.00 l
6 | @Al 99 | 97 2028 (08%) 01.06.2028 5,37,600.00 J
7 | WrEl 99 | Jers 2028 (08%) 01.07.2028 5,37,600.00 ﬂ
8 | Wraar a¥ | IrTRel 2028 (08%) 01.08.2028 5,37,600.00
9 | Hrear a9 | feraw 2028 (08%) | 01.09.2028 5,37,600.00 J
10 | wraar ag | argcay 2028 (08%) | 01.10.2028 5,37,600.00 -
11 | @rcar 99 | TR 2028 (08%) | 01.11.2028 5,37,600.00 J
12 | wraar ag | fewww 2028 (08%) |~ -04,12:2028 5,37,600.00 |
AT 9 % 39 e A SR dedn 67,20,000.00 4\
w0 | YeemEy <3 fhea HIE <7 fafy 29 fpea oFRIfd (W0 #)
i :*
1 | emeal aq | SFTORT 2029 (12%) | 01012029 | 8,06,400.00 1
2 | ool a8 | pRad 2029 (08%) 3| APP2202%%, |3 5,37,600.00 |
3 | amodi a¥ | T4 2029 (08%) 'eof05.2029 & | § 5,37,600,00 \
4 | omoaq o | oni 2020 (05%)7, 4 01042020 | @ 5,37,600.00 1
5 | amodi gy | #s-2029 (08%), - | 01052029 g i 5,37,600.00 il
6 | omoai a | wt 2020%08y) , | 01062029 . | 4 [ 5,37,600.00 l
7 | omoai @y | oS 2029 (08%) | 01072020 |f 5,37,600.00 \
8 | omod a9 | o 2029 (08%) | 01.08:2029 ' 5,37,600.00 |
9 | amedl 4y RN 2029 (08%) | 01.09.2029 5,37,600.00 l
10 | et au | eracay 2029 (08%) | 01.10.2029 5,37,600.00 \
11 | emoar @y | FawR 2029 (08%) 01.11.2029 5,37,600.00 l
12 | arreai @y | fewwER 2029 (08%) | 01.12.2029 5,37,600.00 |
aaar a9 3 oF f6yd @) SRRl B anT 67,20,000.00 1
!

TR
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(2) Errﬁ#ﬁ ﬁ% ; i
yrra fomr s ast:“rf?@al‘f‘;% o8 FRER DI 0853 —
FET—102—&fFyT

W Yo W BN

d

B

RrefRER, HEET @l Holl S |

S

Wwﬁﬁ@/

_B_
:2 JeeEy eY fbva Are < Wa@ﬁr_{mﬁ
1 | et ad | Sed 2030 (12%) | 01012030 8,06,400.00 |
2 | i ad | el 2030 (08%) | 01022080 5,37,600.00 1
3 | i af | 2080 (0e%) 01.03.2030 53760000 |
4 | Arai a4 | a¥@ 2030 (08%) 01.04.2030 5,37,600.00 \
5 | Hraiad | W 2030 (08%) 01.05.2030 5,37,600.00 |
6 | drai @y | S 2030 (08%) 01.06.2030 5,37,600,00 ]
7 | i af | Sermd 2030 (08%) 01,07,2030 5,37,600.00 \
g8 | dtai af | srv 2080 (08%) 01.08.2030 5,37,600.00 i
g | ai a9 | fuawaR 2030 (08%) | 01.09.2030 5,37,600.00 |
10 | tar af | erecex 2030 (08%) | 01.10.2030 5,37,600.00 ]
11 | rar af | FawR 2080 (08%) 01.11.2030 5,37,600.00
12 | itai ad | Re=r 2030 (08%) | 01.12.2030 5,37,600.00
Aiai a8 A <u fha o1 gRIRET o1 A 67,20,000.00
%0 | gy <9 forea AE <7 fafer 7 forga =it (Wo #)
w0
1 | Twal a9 | oael 2031 (12%) | 01.01.2031 8,06,400.00
2 | wwai o | wxad 2031 (08%) 01.02.2031 5,37,600.00
If 3 | <war af | A 2031 (08%) 01.03.2031 5,37,600.00
4 | <uai 99 | e 2031 (08%) 01.04.2021 - 5,37,600.00
5 | swai a8 | 58 2031 (08%) 01.05.2031 5,37,600.00 i\
6 | ©war ad | S 2031 (08%) 01.06.2031 5,37,600.00
7 | <war a§ | oons 2031 (08%) |. 01.07.2031 5,37,600.00 |
g | <Hai 99 | 3FTRi 2031 {08%) | 01.08.2031 5,37,600.00 |
9 | =wal @ | iR 203t {08%) | 04.09.2031 5,37,600.00 i\
10 | =@l @8 | eragan 203a-(08%) | €1.10.2031 5,37,600.00
11 | =i a¥ | Fawaw 2031 (08%) 01.11.2031 . 5,37,600.00
12 | awai Elé’ f&w 2031 (08%) ';.. .-I031 5,37,600.00
gar auf ¥ &g fFwa i T NG 67,20,000.00
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